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INTRODUCTION 
I, thc Chairman of the Public Accounts Committee, having been 

authorised by the Committee, do present on their behalf this Hundred 
and Frfty six& Report of the Public Accounts Committee on Action Takcn 
%JI Government on the recommendations contained in 117th Report 
(Fifth h k  Sabha) on the Report of the Comptroller & Auditor General 
of India for the year 1971-72 Union Government (Civil) relating to 
Departments of Labour (now Shipping & Transport), Rehabilitation and 
Supply. h 

2. On the 31st May, 1974, an 'Action Takcn Sub-Committee' was 
appointed to scrutinise the replies received from Government in pursu- 
ance of the recommendations made by the Committec in their earlier 
'Reports. The SuWommittee was constituted with thc following Mem- 
bers:- 

Shri H. M. Patel-Convener. 

Members 
2. Shri Sasankasekhar Sanyal 
3. Shri Jagamathrao Joshi 
4. Shri S. C. Besra 
5. Shri V. B. Raju 
6. Shri Mohammed Usman Atif 
7. Shri P. Antony Reddi 
8. Shri Narain Chmd Parashsr 
9. Shri T. N. Singh. 

3. The Action Taken Sub-committee of the Public Accounts Com- 
mi- (1974-75) considered and adopted this Rcport at tbeu Siaing hdd 
on 23rd April, 1975. The report was finally adopted by the Public 
Accounts Committee on 26th April, 1975. 

4. For facility of reference the main conclusions/recommendations of 
the Committee have been printed in thick type in the body of the Report. 
A Statement showing the summary of the main recommendations/obser- 
vations of the Committee is appended to the Report. 

5. n e  Committee place on record tbeir appreciation for the assistance 
rrndered to them in this matter by the ComptroUer yd Auditor General 
dt India. 

a 

New D E L ~ ;  JYOTIRMOY .BOSU, 
26th April, 1975. Chairman, 

Public Accounts Committee. 



REPORT 

Tbia Rc#mrt of the Committee deab with the action taka by Oov- 
ammmt on the eemmmeadationa cantained in their 117th Report 
Lok fhbba) on the Report of the Comptroller & Auditor General of 
India for the year 1971-72-Union Government (Civil)-rehting to 
Departments of Labour (now Sbipping and Transport), Rehabilitation 
and Supply, which was presented to the House on tbe 19th April, 1974. 

1.2. Action Taken Notes have been received in respect of all the 
24 recommendations contained in the Repart. 

1.3. The Action Taken Notes/Statements receivtd in respect of the 
recommendations/~~ations have been categorised as follows:- 

I. Rccommndarions/obsc~atianS rhd have been uccepfed by 
Governmenr. 

S. NOS. 1, 2, 5, 6, 7, 9, 10, 11, 12, 13, 14, 15, 16 and 17. 

11. R ecommendario~ts/obsewutions which the Committee do not 
desire to piirsite in view of the replies of Govemmenr. 

S. No. 8. 

111. RecOmmcndationslobserv~tions replies to which have not been 
&cepfed by the Committee and which require reiteration. 

S. Nos. 4 and 24. 

' IV. Recc~mmenrkc~ions~oh.~er~+u~i~~n.~ in respect of which Governn~ent 
have funtished interim replies. 

S. Nos. 3. 18-23. 

1.5. Tbe Committee win now deal with the action taken on some of 
tbe recommeodatiom/obec~atio~~. 



Unrealistic cei!ing of cost of Construction-Paragraph 1.29 (Sr. No. 4) 

1.6. Commenting upon the unrealistic ceiling of cost of construction 
fixad !under the Dock Labour housing scheme, the Cummittte had, in para 
1.29 of their Report observed thiisi 

"Another factor which contributed to the slow progress was the 
unrealistic ceiling of cost construction fixed under the sclleme. 
Although the ceiling was revised in 1967, it continued to be 
low, as is evident from the actual expenditure incurred by 
the Dock Labour Boards of Bombay, Calcutta and Madras. 
Although initially they were expected t~ bear 35 per cent of 
the, expenditure, their contribution turned out to be 67 per 
cent k Bombay, 73 per cent in Calcutta and 79 per cent in 
Madras, the actual cost of construction having been so high. 
It was only in June, 1971, after a lapse of long 4 years, the 
Ministrs of Works & Housing tmk up the question of further 
revision of the ceiling. Altholigh in February, 1973 it was 
revised for the subidised Housing Schcme for Industrial Wor- 
kers the question of extending it to the housing scheme for 
Dock Workers is surprisingly still under examination. The 
Committee desire that there should be no further delay in thc 
matter." 

1.7. In their reply dated the 22nd January, 1975 the Ministry of S h i p  
phg & Transport (Transport Wig) have stated: 

"The overall ceiling costs prescribed in the Housing Schem: for 
Dock Wokers, which are effective from I st April, 1967, are as 
follows : - 

Type of homes and prmdbed d i n g  mt 
Name of thc City - 

Multi- Double 
storeyed storeyed 
(Small two- (Small two- 
roomed roomed 
houacs) hol~ws) 

Rs. Rs. 

Bombay . . . ~ A S O  7.1oo 
Cdcuttn . . . 8,450 7.:=' 
M o d n r . . .  6,750 6,200 
Gchin T .  6,730 6,200 
vi- 6,750 S,S=' 
M ~ n n p e ~ .  . , 6,750 5,100 -- 

The overall ceiling cost is on the basis a£ the ceiling cost prescribed 
in the Subsidued Housing Scheme for Industrid Workers. 



2. In February, 1973, the Ministry of Works & Housing revised the 
ctceihg wi t  applicable ta Integrated Subsidised Housing Scheme for In- 
dustrial Workers and Ecanomically Weaker Sections of Coqunity,  and 
.the revised cdMg CsJts were made effective from 1st April, 1972. A 
<comparative statement mdicating the floor area and the ceding cost .pres- 
aibed under the Subsidised Industrial Housing Scheme in respect of 

*double and multi-storeyed small two room houses, prior to 1st April, 
1972 and after I st April, 1972 is given below:- 

S. Name of TYF of Ceiling cost Cehg mt from . 
:No. .PIrcc ammmodmon prior to 1-4-1973 1-4-1972 

.I. Bombay and (ij Small 'two room- &. 7,100 h. 6&50/-~&un ba 
. ~ l a r r t s .  ed double sto- (232 ~q. ft.) 

reycd houses. 
Rs. 7,~00i-~Calc~tta) 

(188 sq. fr.; 

(ii) Smdl two Rs. 8,450,- Rs. 9,000 - 
roomed Muh- (212 sq, ft.j (188 sq. f t . )  
storeyed houses. 

-2. All other Places (i) S d l  two Rs. 5,100;- Rs. 5,350, - 
roomed double (232 sq. ft.) (188 sq. ft.) 
storeved houses. 

( i i )  Small two Rs. 6,750:- Rs. 6,osoi- 
roomed Multi- (212 sq. ft.) (x88 sq. f!.) 
storeyed how. 

3. It will be observed from the above statement that the floor arca 
-of the houses has been reduced from 232 sq. ft. and 212 sq. ft. to 188 
tq. ft. In two cases, namely, small two roomed double-storeyed houses 
in Bombay and small two-roomed multi-storeyed houses in places 
&cc than Bombay and Calcutta, the ceiling cost bas also been 
ducal  alongwith the reduction in the floor area In the other cases, 
there is marginal increase in the prescribed ceiling cost. Thus, the adop- 
tion of revised ceiling costs of I n t e p e d  Subsidised Housing Scheme for 
Iadustrial Workers md Economically Weaker Sections of Community 
would mean (i) reduction in the floor area, (ii) decrease in ceiling cost 
in some cases and (iii) marginal increase in the ceiling cost in some 
Cases. 

4. So far the houses provided by the Dock Labour Boards are having 
more floor area than that prescribed under the Scheme. The Dock Labour 

were consulted as to whether any reduction in the ' f l~r  atea would 
be acceptable to them and some of the Dock Labour Boar& were not 
in favour of any reduction in the floor arca, as it was likely to creatc 
dincontentment among the Dock Workers. It is, therefore, not po,:slhle 
b adopt the revised ceiling cost by reducing the floor area. 



5. Tbe whole question was coasidmd and it h a  been dtcided tbot: 
in vier of the pnrtnt finsedpl strinlcacy, the quation of libemking tbs 
&mdd rurirtuKv uoda tbe Housing Scbemr for Dock Wattwr abwr. 
;be considered at present. Thee is also a ban on the coos- cb2 
l~oa4wdomal buildingu. The matter will, therefore, be r e v i d  u rab. 
wben the financial position eases." 

Frequent revision of ceiling of cost of construction-Paragraph 1.30' 
(Sr. No. 5) 

1.9. Dealing with the frequency of revision of ceiling of the cost of 
construction of Dock Labour houses, the Committee had observed as 
under in paragraph 1.30 : 

"In view of continuous rise in cost of construction the Committee 
suggest that revision of ceilings of cost should be done at 
more frequent intervals in future. The Committee also desire 
that the specifications and covered area for the workers quar- 
t e a  should not be unreasonably reduced: these should be such as to meet at least the miahurn needs of a family of 5." 

1.10. In their reply dated the 23rd October, 1974, the Ministry of. 
Shipping and Transport (Transport Wing) havc stated: 

"The Housing Scheme for Dock Workers is mutaris-mutondis based' 
on thc Pattern of Subsidised Housing Scheme for Wustriat 
Workers now known as Integrated Subsidised Housing Scheme 
for Industrial Workers and Economically Weaker Sections of 
Community formulated by the Ministry of Works and HOP& 
ing. Accordingly, the recommendations of the Committee were 
broueht t~ the notice of the Ministry of Works and Housing 
(Vtde Annexure 1). It was a'.- enquired whether the accom- 
modation provided under the Housing Scheme for Dock Wor- 
%crs is adequate for a family of 5 members. The Ministry of' 
Works and Housing have stated (Annexure 11) that on tbo 
bmii of the anthropomatic studies undutaken by the Central' 



Building Restucb Institute, Roorkce, for various functional 
-b, the following are tk minimum s p r e  for r 
family for living purpous: 

Sq. m. 

(a) Bul Roan (witb minimum width of a* 8 m) XO'QO 
(b) Muhipurpor mam (with minimum width of t. 8 m) 9'25 
(c) B.fb(withminimumwidtbofr~zm) . . .  1.56 
(4 W.C(withminlm~widthof09m) 1.08 

5 .  

TOTAL 21.89 

2. In the National Building Code of India (Pan 111 Central Building 
nquirements) tbe following areas have k e n  prescribed :- 

. ~ 

Sq. m. 

(a) Hobiublc room (where there is only one room with a 
m i n i r m u m w i d t h d ~ g m )  . . . . .  9' 5 

(b) Kitchen (with a minimum width of I- 8 rn) 5' 5 
(c) Bath room (with a minimum width of I -  2 m) 1 .8  
(4 Water CloBCt . . . . . . .  I' I 

TOTAL . 17'9 

3. In the Integrated Subsidised Housing Scheme for Industrial Workers 
and Economically Weaker Sections of Community and Slum Clearance and 
Improvement Scheme, the following standards of accommodation for small 
two-roomed house (double and multi-storeyed) have been p r e m i d  :- 

Sq. rn. 

(0 )  Living Room . . . . .  . . 9.29 
( O )  Multi-purpose room including kitchen . . .  5' 59 
(c) BPth . . . . .  . . . .  1.49 
( d )  W. C. . . . . . . .  I -  I I  - 

TOTAL 17' 48 

The minimum standards of accommodation for small two-roomed houses 
(double and multi-storeyed) in the Housing Scheme for Dock Workers are 
as under :- 

Double storeyed Multi-storeyed 

(a) Living Rcom 
Multi-yprpac roam including ~q sq. ft. 

kitchen (18.95 sq. m.) 184 4. ft. (17-9 sq. m.) 
(b)  Roth Room . . .  16 q. ft. 

(1.49 sq. ml) 16 s 4. ft! ( I .  49 v. IT.: 
(c) M n e .  . . .  12sq.f~. 12  sq. ft. ( 1 .  I L  sq. rn.) 

(I.  11 sq. rn.) 

TOTAL . 232 8q. ft. (21.55~9. m.) 212 sq.ft.(rg.6 sq. m.) 



4. From the comparative chazt a m  it would be soen that the accom- 
modation provided for small two-roomad house under the 'Housing Scheme 
for Dock Workers is more than what has been ptQBCtibed for small two- 
roomed houses under the Integrated Scheme for Industrial Workers and 
Eoonomically Weaker &tions of Community. Also it is more h a  what 
has been stipulated in the National Building Code of India. On this basis, 
the accommodation provided in the Housing Scheme for Dock Workers 
could be considered as adcquate to meet the minimum needs of a family 
of 5. 

5. The Ministry of Works and Housing have recently a High 
Level Committee of State Ministers under the Chairmanship of the Union 
Minister of State for Works and Housing to examine, interalia the ques- 
tion of revision of ceiling costs for the houses to be built under the Inte- 
grated Subsidised Housing Scheme ,for Industrial Warkers and Economically 
Weaker Sections of the Community. That Ministry has assured that the 
recommendation of the Public Accounts Committee for the revision of 
ceiling costs at more frequent intervals, and in particular its opinion that the 
specifications and covered area for the workers' quarters should not be un- 
reasonably reduced. and should be such as to nlect the minimum needs of 
a family of 5 will be brought to the notice of this High level Committee." 

01 MMe Ministers with tLe Udon 1CIII.bb# of 9gte fa Warb 
md lWmi&g .s its Cbiman.  The declsioa ot tbe Hi@ Level Commdttee 
may be Mlarted & due course. 

Lupses in disposal of evacuee property-Paragraph Nos. 2.23 to 2.30 
(Sr. Nos. 10-17). 

1.12. The Committee hsd taken serious view of the irrcplarities in the 
disposal of an evacuee property in Connaught Place, New Delhi. They had, 
m pangraphs 2.23 and 2.24 observed : 

"The Committee take a serious view of the various lapses i~ dis- 
posing of the evacuee property situated at such a central com- 
mercial locality, vi;., Connaught Place, New Delhi. 'The pro- 
perty was evaluated in November, 1957 as worth Rs. 5.5 lakhs. 
However, an attempt was made only in December, 1960 to 
auction it, which was not successful. It was finally auctioned 
in March, 1961 and it fetched Rs. 6.25 lakhs. Regrettably the 
prop* was not recvaluatcd More  this auction. The Com- 
migee desire that the responsibity for this lapse should be 
fixed. At the instance of the Committee, the Ministry have 

I 

now reckoned that the value of the property at the time of 
auction would have been at least Rs. 7.95 lakhs. Thus it had 
been disposed of for a much lower price." 



The ~~%err iaPa l  tamr.for payment d pice by &at- 
ing clrimo ot dirpbcad pavoar mre cxtanded to the non- 
cldmants aa per Pnss nofc irraed by the O a v ~ m e u t  on 21st 
January, 1961 followed by detailed instructions issued by tbe 
Cb&f Settlement C6mmissioner on 8th Fcbnwy, 1961. At- 
though copies of these were received in the 086re of the Re- 
gional settlement Commissioner on 23rd January, and 9th 
February, 1961 respectively, the concessional terms for pay- 
ment were not included in t k  auction notice in respect of this 
property published in 24th February, 1961, nor were these 
announced at the time of auction beM on 16th March, 1961. 
The Committee are distressed that no explanation is forthcoming 
from the records for the failure to do so. The matter requires 
investigation as surely t k  concession could have attracted a 
Wer price." 

1.13. In their nply dated t k  16th Jawrory, 1975, the Ministry ot 
Supply and Rehabilitation (Department of Rehabilitation) have stated: 

"Evacuee pmperty is disposed of under the provisions of Displaced 
Persons (Compensation and Rehabilitation) Act, 1954 and tbe 
R u b  oi 1955 made thereunder. Regarding saleable props 
ties, neither the Act nor the Rules specify that they rlzauLIl be 
re-evaluated in case some time had elapsed since the earlier 
evaluation, before bdng disposed of. Executive Mmctias in 
this regard were issued on the 12th A@, 1971, whae mi- 
nlth regard to disposal d properties by au@ion was clarified. 
These instructions provided. inter-alto as undzr:- 

Theproper tywaaaudiodmvcLeea l i eraad~oawcmad~~rshsd  
not resvaluated the properly in question. lo the circumstanch mentioned 
a b e i t  bar n d k a o p o r r i b i t t o & E e s p o l l l l i ~ ~ t h i r ~ .  

2. In view, hownm, d the Comrnit+'s t b  Departmaat 
proposes to issue instructions that all properties should be waluatedW- 
evduated with& a perkd ot t h e  years prccdeg dkpod, including 
tbe criteria for evaluation. The isme of irwtructiaas is awaiting the 
clwrnce d the Ministry of Works add Housing to whom . the ma- hsr 
bben r e f d  

3. 'Ihe DqaHatM is also in consu1tation with : 

(a) the Minktry of Works md Housing regarding transfer of land m 
eod outllfde tshabilitatiaa colonies in Delbi; and 



When these arrangements are finalised, the Qwation of further 
dispoarl of ppcrties in Delbi by the Ikprtmat of Rehabili- 
t r t i o a ~ l l ~ t & . ~  

"Gov-t regret that l i m  concessions were not adequately 
published in auction nofkec. From the available records, it is 
not possible to my whether libcrali team w m  announced 
d the time the auction took ~IBOC.  The Regional Settlement . . CamrmosMoer and tbe Managing Ofticer mponsible for the 
auction have since left suvlce, the Regional Settlement Com- 
missioner having retired in 1963 and the services of the Manag- 
ing Officer having k n  terminated in 1961. In view of the 
provisions of Rule 351-A of the Civil Service Regulations, it 
is, tberdore, not possible to proceed against these officers. 
Iovcstjgation is being made to see whether responsibility tor 
the lapse can be tixed on any ofticcr still ia service." 

Pprbraph 2.25 (Sr. No. 12) 

1.16. Ijsting the omirsionr .ad coamhdons In the dbpoarl of the 
c M c u e e p r o g e t t y , t h C o m m i t t b ~ ~ :  

"A letta 41 acceptance was issued on the 5th Apd, 1961 to the 
spccessful bidder (a non-claimant) to deposit the balance 90 
pck cent amount (after dtducting the earnest money of 10 pa 
cent paid by him at the time of auction) within 15 days. Rut 
before the expiry of thia period awthot letter was &sued to him 
oa 15th April 1961 sua m u  by the Rc@Onal Settkmeal 



~mmiuimCr, advising him that he covld srrrocirrr the com- 
PlWgdbcr clairru of other dhplgcod puraacl tor po~narsr of tha 
Wlmceawrmtbyadjurtmentegaimtrochclriau Smtogdy 
~ t h e t e i s a g d n n o r e c a d a ~ a ~ t S l e ~  
araCer leading to the issue of this letter. AUmgb the pur- 
chaser did not make payment w i t h  15 days ao sPipulated no 
action was taken by the Regional Settlement Commissioner till 
5th Junq 1961 when he extended by 15 days. What 
is more he exceeded his authority and granted further exten- 
40118 up to 16th August, 1961. The Committee take a serious 
view of tbk undue solicitude shown to the purchaser by this 
of8cer. The property was provisionally h d e d  over to the 
pmchaau in March, 1962 but t hm is no record to indicate 
whether any indemnity bond was taken from him as rquired 
in tenns of the instmctioru issued by the Government in 1956. 
The Committee are unhappy to note that the Delhi Dewlop 
dbnt Authority were addressed by the R e g i d  Settlement 
Commissioner in 1965 to issue a copy of leasedeed to the pur- 
chaser informing them that the propaty had been transferred 
to the pruchaser permanently, although in fact it had been 
transferred only ,prwisiodty. The Committee feel that there 
is a prima facie case for an enquiry with a view to fixing res- 
ponjMlity for d o u s  ects of Commissions and omissions even 
at this late state." 

1.17. In their &ply dated the 16th January, 1975, the Ministry d 
'3appiy and RebDbilibation (Department of Rehabilitation) have stated : 

It is regretted that the lapses commented upon by the Commitkc. in 
this p m  rbouM have occ9md. 

2. In view of the recommendation of the Committee an Enquiry OfEcer 
%ms kaa aomhated to investigate the - matter further with a view to srce 
.rbakw reaponsIMhhy can be fixed on any otiicer stin in service. 

3. Further taking note of the observations of the Committee, instruc- 
-r5bar have been iswed on 4th September, 1974 to the Regional Settlement 
Commissioner, New Delhi to ensure strict compliance with the'provisims of 
Ruk 90 of the Displaced Pusoas (Compensation and Rahabilitation) 
Rub, 1955 so as to avoid delays in finalisadon of casy of sale by auction. 
?be Redonrl Settlement Commissioner has also been asked to review all 
.- cum where extensions have been given as per Rules 90 (1 1) and 
90 (12) of tbe Displaced Penons (Compensation and Rehabilitation) 
.Ruks, 1955 and take necessary action for expeditions finillis;ltica of the 
:Male. 



Pamgraph 2.29 (Sr. No. 16) 

1.19. Cautioning the Government not to issue the d e  certificate to the- 
purchaser d the evarClco property, the C m d t t e  had observed:- 

'% Cdnmittoe recommend that the sale arti6cate should not be- 
issued to the purchaser till an the points mentioned in the 
Committoe's hFegoing recommcndatiass are Nly re801v6tl". 

1.20. In their reply dated the 2nd November, 1974, the Ministry nf 
Supply & Rehabilitation (Department of Rehabilitation) have stated: 

"In occordPnce with the above recommcndatioa of the Public 
Accomts CommiQtee, instructions were issued to the Regional 
ScUkment Commission# (Central), Jamnagar Hause, New 
Delhi vide our letter No. 25(29)  /C&P/69-SS.1, dated the 24th/ 
25th April, 1974 not to issue the sale certiticate in favour oi 
the auction purchaser of the property known as 'N' BlocL, 
Connaught Place. New Delhi. till further instructions from this 
Depamacot. (A wpy of the l e tb  in q u d m  is sent herewith). 
The sale d c a t e  will not be issued till the further d i m  
of the Public Accounts Committee in the matter arc received." 

Un-business like disposal of I.N.S. S H A K H n  Tanker Paragraph 3.28- 
3.29 (St.  Nbs. 18-19) 

1.22 The Committee had examined the sale d a PcrvitenMe 5cet m, 
I.N.S. Shakhti of Mian Navy. They had observed in paras 3.28 a d  
3.29:- 

'Ilbe Committee deeply regret that the manner in which 'INS 
SHAKHTI' a serviceable fket tzoker of Indian Navy was dispos- 
ed of in 1970 as scrap at a low price of Rs. 9.68 lakhs, was sat 



not at all businesslike or in the interest of the State ior the 
following reasons:- 

(i) The ship was purchased for Rs. 48.81 lakhs in 1953. 
According to Navy Rules its book value, after allowing 
for 4 per cent depreciation, would have been Rs. 17.60 
lakhs. It was, however, evaluated by a professional 
evaluator in 1968 as 14 lakhs for purpose of disposal. 
This evaluation evidently was not done on the basis of the 
prevailing market value. At the instance of the Cornmitea 
the Ministry of Defence have now r e c h e d  that a new 
ship of this kind might have cost approximatety Rs. 1.35 
crores in 1968. 

(ii) Although the ship was declared in the surplus report a8 

serviceable, it was not mentioned clearly in the tender 
notice. 

(ii) The highest quotation (Rs. 12.01 lakhs) of tbe tenderer who 
proposed to use the ship as an ocean going vessel and 
earn some foreign exchange for the country was ignored 
on the ground that it was not acoompanicd by earnest 
money. 

(i)  Althc~ugh the existing instructions provide that in the ca.% 
of purchases. security dcposit may not be insisted upon 
at the discretion of the Secretary of the Department, there 
is not su& provision for disposals. However, in this case 
the highest tenderer had offered to pay the earnest marmey 
within the stipulated period and yet it was not taken up 
with him 

(v) Surprisingly the letter dated 9th February, 1970 from the 
highest tenderer again proposing to open an irrevocable 
letter of credit for the full sale value and earnest money/ 
security deposit is stated to have not been received by thc 
DGWD. The lower offer was accepted on 9th March, 
1970. 

(vi) Although the highest tenderer subequedy, reptesentad 
twice within the validity period of this tender, he was not 
infonncd that his letter of 9th February. 1970 was not 
received and no m c l u ~ i v e  enquiry was made to ascertain 
bow the letter was lost. 

8 

The Committee dcpreciatc thc above Iapscs/irreylaritics which give 
every appearance of malpractice and call for thmugh investiga- 
tion of thc matter for appropriate action. Thc action taken 



@st those found mponsible may be reported to the Com- 
mittee. Tbe Committee would also sbggst that Government 
should examine the procedure for disposals particularly with 
dereace to valuatioq method of disposal and acceptance of 
~ C C S ,  with a view to s t r e d i g  them in manner that would 
safegauard better the financial interest of Government". 

1.23. In their reply dated the 31st December. 1974 the Ministry of 
S w y  and Rehabilitation (Department of Supply) have stated:- 

(1) "Surplus Reports on receipt in D G a D  are examined by the 
Scmning Bmrd which decides about the method of disposal 
of the stores after taking into account the original purchase 

price/book value, expected market price after accounting for 
depreciation etc., based on actual inspection, where considered 
cecessary. 1'0 enable the above dccision to be realistic and 
based on correct evaluation/assessment the Board has now been 
mxmstituted under the chairmanship of the Additional Direcc 
tor General in charge of disposal work with senior level techni- 
cal representation thereon not only from the Inspection Wing 
of DGSBiD but also from the stockholding departments. When 
the inspection ol a particular item is considered necessary. 
the board will determine the composition of the lNSPEC- 
TION TEAM depending on the nature and type of 'he stores 
invdved. 

( 2 )  Rem.e  Price-Fixation of 

'!'be question whether the stock-holder should indicate the rtsem 
price in the surplus report in regard to spcc~alised equipment 
has been considered. It was decided that the stockholder may 
mdicate the reserve price if he so desires. lf this is not done by 
the stock-holder, the exercise should be undertaken by the 
DCSBiD prior to the opening of the tenders. Factors like 
demand and supply, the deficiencies, depreciation. remaining 
life of the equipment, ourrent market prices etc. should be 
taken into consideration for fixing the reserve pice. This 

would ensun against accepting the highest offer which may stiU 
be below the reasonable price the article is likely to fdA. 
Ollice order No. 187 dated 19th November, 1974 (copy attach- 
ed) to this effect has been issued. 

( 3 ) Guiding Price--Fixation of 

Ooiding Prices are invariably being fixed in a s e s  of stores to bc 
d m e d .  It has beem decided that the present pradica to 6% 
Guiding . pd~ea . OQ the basis of past rcalisations, whae avaibble, 



should contbue. Where such data is not avaitanle, the practice 
is to fix G.P. at 20 per cent of the Book Value of the stores. To 
ensure that realisations in such cases do not fall below the 
scrap value of the stores, inspection where considered nPcr.-a,ry 
will be undertaken for making a correct assessment of tbe 
market value after taking into account the deficienciesldeprecia- 
tion. It has also been decided that information in r w r d  to 
realisations should be regularly received centrally by DGS&D 
and disseminated to various regions for taking account of it 
at the time of fixing the guiding prices. 

( 4 )  The condition or stw~icetrhili~y of .surplus stores 

The question of indicating the condition of the surplus stores in the 
tender notices has been examined. In view of the likely reper- 

cussions of h c h  action on the sales realisations of stores pub- 
licized as unserviceable. and the legal complications rhat may 
arise consequent upon publicizing the condition as serviceable, 
it is being examined in conwhation with the Ministry of Law 
whether it would be fr9sible to limit such indication in cases al 
expensive/sophisticated stores where the stockholder had shown 
the condition as @/service&le. The decision taken in thii 
regard will be communicated in due course. 

( 5 )  Acceprance or orlrrnoisr of oflers rweived agaimt tenders: 

There are cases where a tenderer may q u o t  for more than one item, 
but may not deposit earnest mcrrey/security deposit in full on 
the total tendered value. Under the present procedure. such 
tenders are ignored even though quotations for certain items 
may be highest. It has been decided that tenders will be @of- 
cd only if the offer is a consolidated one and earnest money/ 
srcrr:ity deposit is not provided fully to cover the total value 
of the 0 th .  It has also been decided that if offers are made 
for individual items. best acceptable offers should invariably be 
chosen for acceptance provided earnest money Security deposit 
available, fully arvers that item. Attractive offers acceptable 
but deficient in rcspict of earnest money, security deposit should 

not be rejected outright but put up to competent authority for 
considering relaxation. Oftice Order No. 187 (copy attached) 
incorporating those decisions has been issued. 

(6) Various other measures have also ,bean taken up in order to 
streamline the disposal procedure. These ak included in the 
consolidated me Order No. 187 dated 19th Npember, 1974 
(copy attached). Copies of Office Orders No. 115 dated 2nd 



~ a y ,  1974 aftd No. 27(C) and 27(D) dated 24th April, 1974 
and 20th May, 1974 are also enclosed. 

(7) The examination of the case from vigilance angle has been cam- 
by this Department and Central Vigihce Commission's 

advice is awaited." 

Need for improvement in pnxedwe for risk purchase-Paragr~pl~ 3.48 
(Sr. No. 24) 

1.25. Expressing their concern over the delay of three years in pur- 
chasing the material needed very urgently for construction of foodgrain 
godowns, the Committee had observed: 

"The Committee are concerned over the delay of about three years 
in procuring the material needed very urgently for construc- 
tion of foodgrain godowns. The proccdure followed tor make 
ing risk purchases is obviously unsatisfactory. The Committee 
recall that in pursuance of an earlier recommendation the 
DGSBtD had issued instructions in January, 1972 for the 
guidance of the Purchase Officers in the matter of risk pur- 
chases in order that supplies might materialise in time (p. 17 
of 70th Report-5th Lok Sabha). The Committee would like 
Govcrnmg!t to critically review the position and take further 
remedial measure's as necessary, to a s w e  that risk purchases 
are completed expeciiriously and goods made available in time 
to the indenting departmmts." 

1.26. In their reply dated the 7th April, 1975, the Ministry of Supply & 
Rehabilitatii (Department of Supply) have stated: - 

  in st^ exist for making risk purchases as erpeditiously as 
possble so that goods can be made available in time to the 
jndenting Departments. A Copy of the instructions issued 
in thicl rtgwd on 12-1-1972 is enclosed. The matter has 
been mriewad and the earlier instructions have been reiterat. 
ed for the guidance of the Purchase Officers vide Mice Order 
No. 88, dated 164-74 (cow enclosed)." 



1.27. Tk CmmMee consider it esscatlsl tbat tbe exWI.g prmubm 
for makiag rbl parchaw eboald be critically reviewed wiU~  a vkw to 
seeing whet lartbcr improvcrmcds can be clIeeted. The Committee COWL 
der wcb a review neetssPry to )rereat the mrrence of the delays whicb 
bave ctme to notice Sn this case. 



HECOMMENDATlONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

The Committee are greatly distressed over the tardy manner in whicb 
the scheme for housing for Dock Workers has k e n  implemented since its 
inception in 1964. While it was originally thought that houses for about 
25 per cent of the registered workers would he constructed by March, 1966, 
houses for only about 23 per cent of them were merely proposed for cons- 
truction during 8 years fmm March. 1964 to March. 1972. The actual 
progress is even very much more disappointing in that only about 5 per 
cent of the registered workers were provided with houses upto the end of 
March. 1973. Such rt uide gap between the anticipations and achieve- 
ments suggests that thc schcme hi~s not at all been formulated and reviewed 
realistically from time to time with a view to taking necessary timely 
action to realise the desirable objective. 

[S. No. I-Para 1.26 of Appendix V to the 1 1  7th Rcpon-- 
(Fifth Lok Sabha)] 

Action taken 

The conclusions of the Public Accounts Committee have been noted. 

2. The Housing Scbeme for Dock Workers (a Plan Scheme) was linal- 
ised on the 2nd March, 1964 in consultation with the Ministries of Works 
and Housing. Finance and the Planning Commission. Under the original 
Schtme, the Dock Labour Boards were entitled to financial assistance from 
the Central Government in the shape of subsidy at 20 per cent and 1- 
at 35 per cent of the cost of construction or the ceiling cost prescribed in 
the Scheme, whichever is less. 

3. The proposal for increase in financial assistancc admissible under 
the Scheme wa& considered by the Contfcrence of Ministers of Housing 
and Urban I)evelopment held in June, 1969. The conference recom- 
mended that the pattern of financial assistance may be raised to 50 per 
cent loan and 50 per ccat subsidy. But the Government agreed for grand 
of 50 cent loan and 25 per cent subsidy with effect from 15th June, 
1971. 



4. On receipt of recommendatiofis of the Public Accouats Committee, 
the proposal for liberalisation of pattern of financial assistance unda the 
Housing Scheme at 50 per cent loan and 50 per cent subsidy of the cost 
of comtruction, or the prescribed ceiling cost whichever is less, was placed 
again for consideration before the Conference of Ministers of Housing and 
Urban Development held at Madras on the 31st May, 1st and 2nd June, 
1974. 

5. This item was discussed in one of the Committees set up by the 
Conference and it was concluded that it was an inter-ministerial issue and 
the conference of Housing Ministers could not give any definite guidelines. 
rt was also considered that the Ministry of Labour should pursue this mat- 
tor with the Ministry of Works and Housing again. 

6. However, in view of the present financial stringency, it has since 
been decided not lo pursue thc question of liberalisation of financial assist- 
ance admissible under the Scheme, for the present. 

7. Moreover the Government of India; Ministry of Finance imposed a 
ban on construction of non-functional buildings (which include houses) 
which are yet to be taken up for construction or which have not yet 
reached tbe plinth level, during 1974-75 as a measure of economy. 

8. As and when the ban is lifted and also after the financial stringency 
eases, the matter will be reviewed keeping in view the observations of the 
Public Accounts Committee. 

[M lo  Transport 61 Shipping (Transport Wing) O.M. No. 1 lOl818i7dID, 
dt. 27-2-1975] 

The performance under the Dock Workers Housing Scheme compares 
very poorly with the Subsidised Housing Scheme for Industrial Workers 
mtroduced in 1952 and executed by State Governments, Housing Boards 
and local bodies under which out of 2.30 lakhs houses sanctioned upto 
December, 197 1, 1.76 Inkhs (76 pcr cent) had already been constructed. 
The fact that out of 6472 houses proposed for construction by March, 1972 
only 1420 (22 per cent) could be constructed for the Dock Labow upto 
March, 1973, rrvcals very basic neglect and/or weakness in thc srfleme 
itself. 

[S. No. 2-Pnr;~ 1.27 of Appendix V to the 117th Report (Fifth Lok 
Sabha).] 



The conclusions of the Public Accounts Committee have been noted. 
2. The action taken for libtralising hancial assistance admissible 

under the Housing Scheme for Dock Workers on the same scale as under 
Subsidised Industrial Housing Scheme as applicable to State Om-ts, 
Housing Boards and Local Bodies (i.e.) 50 per cent loan and 50 per cent 
subsidy. has been detailed in reply to S. No. I-para 1.26 of Appendix V 
to the 117th Report of the Public Ammuets Committee (Fifth Lok: Sabha). 

[M/o Transport & Shipping (Transport Wing) O.M. No. M. I 101 8/8/74-ID, 
1 ' ?.. dt. 27-2-1975] 

Recornmeadation 
In view of coatinuous rise in cost of construction the Committee 

suggest that revision of ceilings of cast should be done at more f r e q u d  
intervals in future. The Committee also desire that the specifications and 
covered area for the workers quarters should not be unreasonably reduced; 
theee should be su& ;IS to mezt at lcast the minimum nceds of a family 
of 5. 

[S. No. 5 (para 1.30) of Appendix V to the Public Accounts Com- 
nlittcc s 1 17th Report (Fifth Lak Sabha)] 

Action taken 

The Housing Schemc for Dock Workers is muratis-mutandis based on 
the pattern of Subsidised Housing Scheme for lndustrial Workers now 
known as Integrated Subsidised Housing Scheme for lndustrial Workers 
and Economically Weaker Sections of Community formulated by the Win. 
istry of Works and Housing. Accordingly, the recommendations of the 
Committee were brought to the notice of the Ministry of Works and Hous- 
ing (vide Annexure 1). It wits also enquired whether the occomm~dation 
provided under the Housing Scheme for Dock Workers is adequate for a 
family of 5 members. The Ministry of Works and Housing have stated 
(Annerure 11) that on the basis of the anthropomatic studies undertaken 
by t k  Central Building Research Institute, Roorkee, for various functional 
requirements, the following are the minimum space for a familwy for Hvhg 
purporcre - t 

t SP. m. 
Bed Room (with minimum width of 2.8 m) xo'w 
~ u l & -  mm (with minimum width of 2. R m) . 9' 25 
&th (with minimum width of I .  t m) . . . 1-56 

W.C. (with minimum width of 0.9 m) . . . 1-08 

TOTAL . tr.Rg -- 



(2) In the National Building Code d India (Part I11 General Building 
requirements) the following areas havc bcen pres&- 

Sq. m. 

(a) Hubitable room (where t h m  is only om room with a 
m l n h a m d d t h o f 2 - 4 m )  . . . . .  9.5 

(b) Kitchen (with a minimum width of I -  8 rn) 5.5 

(c) B& Room (with a mlnimum width of I -  2 m) I. I) 

(dl Water Clolrct . . . . . . .  I .  I 

TOTAL . 17.9 

(3) In the Integrated Snbsidlsed Housing Scheme for Industrial Work- 
ers and Economically Weaker Sections of Community and Slum Clearance 
a d  Improvement Scheme, the following standards of accommodation for 
small two-roomed houses (double and multi-storeyed) have been 
prescribed : - 

Sq. m. 

(a! Living Room . . . . . .  9' 29 

. . .  (h) Multi-purp0.w room indudiag k i  5' 59 

( d )  W.C. . I. 11 

The minimum standards of acco~lvlrodatiou for small two-roomed 
houses (double and multi-storeyed) in thc Housing Schsne for Dock 
Workers are as under:- 

i h )  Multi-puwe ~ x u n  inclu- )MJ sq. ti. (18-95 sq. m.) 184 sq. ft. (17.m sq-m.! 
ding kitchen. I 

(c) Bath Room J' 
16 sq.ft. (1.49 sq. m.) 16 sq. R. (1.49 sq. m.) . . .  

d)  Latrine . 12 sq. ft. (1 .11  q. m.) 12sq. R. (1.11 sq. m.) 

(4) From the comparative chart above, it would .be seen ,that tbc 
accommodation provided for small tweroomed house under the Housing 
Scheme for Dock Workers is marc than what has been 'prescribed for 
small two-roomed houses under the Integrated Scheme for Industrial 
Workers and Ecoaomicrlly Weaker !htioos of Community. Also it is 
more than what hs bma stipulated in the National Building Code d 
India. On this basis, the accommodation provided in the Housing Scbcme 



for Dock Workers could be coosidered as adequate to meet the minimum 
needs of a family of 5. 

5. The Ministry of Works and Housing have recently appointed a 
High Level Committea of State Ministers under the Chairmanship of the 
Union Minister of State for Works and Housing to examine, intcr-alia the 
question of revision of ceiling costs for the houses to be built under the 
Integrated Subsidised Housing Scheme for Industrial Workers and Eoo- 
nomically Weaker Sections of the Community. That Ministry has eswrad 
that the recommendation of the Public Accounts Committee for the revi- 
sion of ceiling costs at more frequent intervals, and in particular its opi- 
nbn that the specifications and covered area for the workers' quarters 
.should not be unreasonably reduced, and should be such as to meet the 
minimum needs of a family of 5 will be brought to the notice of this High 
Level Committee. 

[Ministry of Shipping & Transport (Transport Wing) O.M. No. M-1 lOl8/ 
2/74-P&D/LD, dated 23rd October, 19743 

'The Committee note with great concern that the problem of finding 
suitable land has still not been solved at the Calcutta Port. The Dock 
Labour Board, Calcutta with 14,077 registered workers (the largest in the 
country) has been able to provide houses to only 2.7 per cent of workers 
agpinst 7.66 per cent in Bombay, 20.8 per cenx in Madras and 24.76 
per cent in Visakhapatnam. The Conmittee regret that the Board pro- 
ceeded in the matter af acquiring land in a very casual manner. Although 
?hay advertised for purchase of land in June, 1965 and September, 1967 
without success, for about 5 years thereafter no serious attempts have 
been made to acquire land. It was only in April, 1972 that the question 
of purchasing land from Calcutta Port Commissioners w a s  taken up by 
them. again without success. They are reported to be still malcing efforts 
to secure land adjacent to the Part area from the Government of West 
Be@. The Committee desire that the matter should be taken up h m e -  
diatcIy by the Ministry d Leboul with the State Government at the a p  
gtqKiate level Tbe Committee would like to be infonned of the outcome. 
[S. No. &-Para 1.31 of Appendix V to the Public Accounts Committee's 

117th Report) (Fifth Lok Sabha) J 

Tho Cdartta Dock Labour Board has inti& that inspite of their 
best efforts no plot of Land within 415 miles from the Dock area could 
be made available. Besides, they tried to take some land from Calcutta 

0 



Part Cbmarissionerr on long term lease in continuation of the present 
Housing Colony at Brooklyn, Calcutta. In January, 1974, the Calcutta 
Port Commiss'roners agreed to lease out about 7 bighas of land near 
PaImrpur in continuation of the existing Housing Colony for construction 
of workers' quarters. The Chairman, Calcutta Dock Labour Board has 
approved af the same being taken up on long term lease. 

2. As recommended by the Public Accounts Committee, this Ministry 
took up on 30tb July, 1974 tbe matter with the Secretary, Land and Land 
Revenue Department, Government of West Bengal as to whether it would 
be possible for the Government to allot a suitable plot of land within a 
radius of 3 to 4 miles of the Dock Area for the cunstru-tion of houses 
for the 'Dock Workers under the Housing Scheme for Dock Workers. 
The Secretary, Land and Land Kcvenuc Department has replied (12th 
August, 1974) that no suitable land belonging to the State Government 
is available within the area mentioned by this Ministry. He has however, 
assured that if any proposal is received from the Mmistry indicating the 
area to be acquired under the Land Acquisition Act, 1893, expeditious 
steps wouki be taken in the matter. 

3. The Calcutta Dock Labour Board was asked (19th August, 1974) 
to let this Ministry know ~ h r t h e r  there is any area which could bz acquir- 
ed under the Land Acquisition Act, 189.1 so that the matter could again 
be taken up with the Government of West Bengal. The Board has inti- 
mated (3rd September, 1974) that since some land adjacent to their 
Housing Estate at Brooklyn has been promised by the Calcutta Port Com- 
missioners, they need not go in for iand acquisition at present. 

4. The Dock Labour Board has howcver. mentioned that the main 
difficulty is their ditficult financial position. It will therefore be extremely 
diffiasQ for it to take up any further projccts for construction of houses 
for its workers unlcss the Government cxtends substantially more help 
t h  it is prepared to do at present. The Calcutta Dock Labour Board 
has therefore, requested for the following:- 

(i) Subsidy and loan may be given on the basis of actual cost of 
construction and not the ceiling cost now f i xed ;  

'(ii) Subsidy may be increased to 5 0  per cent ,of the actual cost: 

Cui) Loan may be granted for the balance 50 per cent amount at a 
nominal rate of interest. 

The G0v-t'~ views on the above requests would be reflected. 
while replying to S. Nos. (3) and (4) of the summaw of main conclusims/ 



recommendations contained in Appendix V to 117th Report of Y.A.C. 
(1973-74) Fifth Lok Sabha. 

[Mn. Shipping & Transport (Transport Wing) O.M. No. 11018f2/34- 
P&D/LD dt, 23-10-39743. 

The Committee desire the Dock Labour Boards a: Cochin. Mormugao 
and Kandla wbo have not yet made a beginning towards construction of 
houses. shoukl be persuaded to take up the scheme at least in thc Fifth 
Five Year Plan. 

[(S. No. 7-Para 1.32 of Appendix V to the 117th Report) 
(Fifth Lok Sabha)]. 

During the Fifth Five Year Plan a total provision of Rs. 116 Iakhs 
has been made for the Housing Scheme for Dock Workers. The Cochin. 
Mormugao and Kandla Dock Boards proposed corlstruction of 
following number of houses:- 

1. Cochin . . . . 500 

2. Monnugao . . . .  152 

3. Kandla . . . . 100 

2. The raaammcndations of the Public Accounfs Committee were 
brought to the notice of the above Dock Lahour hard5 with the request 
to explore the nossibility of undertakine construction of more houses 
duriag the Fifth Five Year Plan taking into cccount the following factors:-- 

(i) whether additional land and fund< a* or will be available 
with the Board to take up con3tructlon of more houses than 
already envisa~d in the Fifth Five Year Plan; 

(ii) whether necessary enghering expertise is available with the 
Port Trusts for maintaining tht tempo of consbuctim. 

The Dock Labour Boards have stated as under:- * 

The Monnugao Dock Labour Ro::rd has already taken up construction 
of 80 quarters during the year 1972-73 and the same a n  nearing corn- 
pktioa. The Board has a propammc of construction another 160 
quartets during the coming years. Howevcr in vicw of the introduction 



of the Mechanical Ore Handling Plant by Murmugso Port Trust, substan- 
tial 'number of Dock Workers will be retrenched by the end of 1975 or 
in 1976. The question in regarding construction of addition~l quarters 
for the workers will be taken u? by the Board in due course. The main 
dificulty of the Board is the non-avaiiability of land. The B o d  is 
negotiating with the Mormugao Port Trust #or allotting land. The 
Chairman of the MMmugao Port Trust has been requested to expedite 
the release of land to the Mormugao Dock Labour Board. Thore is, 
however, no difficulty regarding the availability of engineering expertise 
for maintaining the, tempo of comt~ction. 

4. Kandla Dock Labour Board, 

Originally, due to the difficult financial position of the Board. it had 
proposed to construct only 36 tenements for the Registered Workers 
under the Housing Scheme for Dock Workers. Later on, the matter was 
reviewed in the light of improvement in the financial position d the. 
b a r d  and it was decided to construct initially 150 houses under the 
Scheme. The Board has no difficulty about land as enough had is 
avail..ble with thc Kandla Port Trust. Regirding engineering expertise, 
the Kandla Port Trust has got a fully developed engineering organisation 
and hence it will be possible for the Dock Labour Board to maibtain 
the tempo of construction, once the work of construction of ~OUSCS is 
commenced. ! 

5.  Cochin Dock Labour B w d .  

The matter was disoussed by the Board in meeting held on 6th June, 
1974. Attention was invited to the relevant portions of the Public Ac- 
counts Committee (1973-74) Afth h k  Sabha. 117th Report. After 
taking all the factors into consideration, the members felt that by and 
large thc workers at Cochin have no intercst in staying in rented h-s 
and prefer to construct their own buses for which they are kcen to 
bave a loan or subsidy. Bscause of this the Board had derided 
not to proceed with funher constructioo of houses, in addition to the 
42 houses already under construction. These 42 houses i2rc expected 
tn be completed shortly. 

6. On 1st Augus!, 1973, the Government d India, Ministry ot 
Fin nce (Dcpartmcnt of Expenditure) imposed a bah during the finan- 
ctal yew 1973-74 expenditure on construction o! non-functional 
W i n g  whicb were yet to be taken up or whicb had not yet proceeded 
beyand the p l i a  lwd.  The ba was imposed as a measure of economy 
and it was clarified t h l  non-functional buildings wln include tcsiffrntial 
buildigs. 



7. On 23rd January, 1974, as a continuing measure of economy, tne 
Government of India extended the ban during the financial year 1974-75 
also. 

8. As the const~ction of 80 quarters by the Mormugao Dock Lahur 
Board and of 42 quarters by the Cochin Dock Labour Board was taken 
up before the imposition of the ban the work on these quarters is in 
p r o p s .  In view of the ban, no more quarfers are being taken up for 
construction. The position will be reviewed after the ban is lifted. 

[M/o Shipping & Transport (Transport Wing) O.M. No. M. 1101 8/5/74- 
LD dt. 20-1 1-19741 

Recommendation 

The Committee have come to the inevitable conclusion that the various 
organisations concerned have woefully failed in implementing the scheme 
and have brought about this sorry sWe of affairs which they deprecate. 

[S. No. 9-Para 1.34 of Appendix V of the 117th Report (Fifth Lok 
Sabha) 1. 

Action taken 

The main reasons for the slow progress in the constructicn of houses 
for the Dock Workers under the Housing Scheme for Dock Workers are 
the difficvlt financial position of the Dock I a b ~ u r  Boards. non-availa- 
hility of suit ble land near the Port area and the ceiling post fixed under 
the Scheme he in^ less than the actual cost of construction, In the light 
of the difficult financial position, the Board!: are not able to meet their 
awn share of cost of construction accordiny to the prescribed ceiling 
cost per unit as also the difference between the actual cost of construc- 
tion and the ceiling cost. 

2. The factors leading to the slow mogress in the construction of 
houses under the Housing Scheme for Dock Workers have been dealt 
with in reply to S. Nos. 2. 3 and 4 (para5 1.27, I .28 and 1.29) of the 
Summary of main conclusions/recommend;itions contained in Appendix 
V of the 117th Report of the Public Accounts Committee. 

3. Moreover on 23rd January, 1974, thc Government of India. Minm- 
try of Finance have imposed a ban on construction of non-functional 
buildings (which include houses), which were not taken up for construc- 
tion a d  whtch did not reach the dinth lcvel. during the year 1974-75 
as a wlsure of economy. As and when the ban is lifted, the construe- 
tion d houses under the Scheme will be reviewed and efforts will then 



be made to accelerate the progress in implementing the Scheme by re- 
moving the bottlenecks, as far as possible. 

lM/o Shipping & Transport (Transport Wing) O.M. No. 11018/8/74- 
ID dt. 27-2-1975]. 

The Committee take a serious view of the various lapses in disposing 
of the evacuee property situated at such a central commercial Ioralit~, 
viz.. Connaught Place, New Delhi. The property was evaluated in Nov- 
ember, 1957 as worth Rs. 5.5 lakhs. However, an attempt was made only 
in December 1960 to auction it, which was not successful. It was finally 
auctioned in March 1961 and it fetched Rs. 6.25 lakhs. Regrettably the 
property was not re-evaluated before this auction. The Committee desire 
that the responsibility for this lapse should be fixed. At the instance of 
the Committee, the Ministry have now reckoned that the v~lue  of the 
property at the time of auction would have been at least Rq. 7.95 lakhs. 
Thus it had been disposed of for a much lower price 

[S. No. 10 (Para No. 2.23) of Appendix V to 117th Report (fifth 
Lok Sabha)]. 

Action taken 

Evacuee property is disposed of under the provisions of Displanced 
Persons (Compensation & Rehabilitation) Act. 19.54 and the Rules of 
1955 made thereunder. Regarding saleshlo properties. ncithcr the Act 
nor the Rules specify that they should be re-evaluated in case some time 
had ela.psed since the earlier evaluation, before being disposed of. Execu- 
tive instructions in this regard were issued on the 12th April. 1971. 
where position with regard to disposal of properties bv auction was clari- 
fied. These instructions provided. inter alia, as under:- 

''If the reserve price was fixed more than 5 yean ago. it should 
be re-fixed for purposes of 3uction". 

The property was auctioned much earlier and the concerned officers 
had not reevaluated the property in question. In the cirmustances men- 
tioned above. it has not been possible to fix responsibilitv in this reprd. 

2. In view, however, of the Committee's nbserWion. this Department 
proposes to issue instructions that all p~operties should be evaluated re- 
evaluated within a period of three years preceding theit' disposal. includ- 
ing the criteria for evaluation, The issue of instructions is s w a i t ~ n ~  the 
clearance of the Ministry of Works and Housing to whom the matter has 
been referred. 



(a) the Ministrs of Works and Housing regarding transfer of 
lands in and outside rehabilitation colonies in Delhi, and 

(b) the Ministry of Home -airs (Delhi Admn.) regarding thc 
transfer of evacuee lands within the urbanisable limits in 
Delbi and built up evacuee properties, plots etc. 

When these arrangements are finaliid, the question of further dis- 
posal of properties in Delhi by the Department of Rehabitiration would 
not arise. 
[M/o SIlpply & Rehabiditation (Deptt. of Rehabilitation) O.M. No. 15 

(3)/75-ss Ir, at. iai-197s).  

The concessional terms for payment of price by associating claims 
of displaced persons were extended to the non-claimants as per a Press 
note issued by the Government on 21st January, 1961 followed by detaii- 
ed ' instruction issued by the Chief Settlenicnt Commissioner on 9th Fcbru- 
ary. 1961. Although codpics of these wcrc rcceived in the office of the 

Settlement Commissioner on 23rd Jmuary, end 9th February. 
1961 respectively, thc cmccssional tcrnls for payment were not included 
in the auction notice in respcct of this property published on 24th 
February, 1961, nor were these announced at the time af auction held 
on 16th March, 1961. The Committee arc distressed thsl no explana- 
tion is fortbooming from the records for the failure to do so. The matter 
require investigation as surely the concession could h ~ v e  attracted a 
tutter price. 

[S. No. 1 1 Para 2.24 of Appendix V of the 1 17th Report (Fifth Lok 
Sahha)]. 

Govmnm-t regret that liberalised con~cs~ions were IW adequately 
publicised in auction notice. From the available records, it is not possi- 
bk to say whether liberalised terms were an~nunced at t!w timr: auction 
to& place. The Regional Settlement Commissiancr awl the Managing 
O(ilcsr rtrponsibk for the auction have since left servScc. the Regional 
Sdemmt Commissioner having retired in 1963 and the stw~cc; of the 
Maaqhg Odicer having been terminated in 1961. In view o! thc provi- 
.&nS of Rule 351-A of the Civil Service Regulations, it i ~ .  therefore, not 
passiMe to proceed against these ofiicerq. Investigation is  be@ made to 



See whether responsibility for th.: : a p  can be fixed on any officer still 
in service. 

Recommendation 

* letter of acceptance was issued on the 5th April, 1941 to the 
successful bidder ( a  non-claimant) to deposit the balance 90 w r  cent 
amount (after deducting the earnest money of 10 per crnt paid by him 
at the time of auction) within 15 days. But before the expiry of this 
period another letter was issued to him on 15th .April. 1961 .yr,o I,lr,tr, 
b!' the Rcfional SetthIIent Con~missioncr. advising him that he could 
associate the compensation claims of other displacsd persons for paymcnt 
of the balance amount by adjustment against such claims. Strangely 
enough there is again no record nvailable about tlu circum~tances leading 
to the issue of this letter. Although the purchaser did not mlkc  paymcnt 
within 15 days as stipulatcd no action was taken by thc Regional Scttlc- 
ment Commissioner till 5th June, 1961 \$hen hc extended timc-limit by 
15 d.-ys. What is more he excecded his uuihority and granted filnher 
cxtcnsions irpto 16th Auglst. 1961. The Committec take a scrious view 
of this undue solicitude shown to the purchaser by this officer. The 
property was provisionally handed over to the purchaser in March, 1962 
hut there is no record to indicate whether any indcnml* bond was taken 
from him as required in terms of the instructions issued by Government 
in 1956. The Committee are unhappy to note that the Delhi Develop- 
ment A u h o r i ~  were addrcsscd by the Rcgionsl Scttlcmc.? ConWkinner  
in 1965 to issw a copy of leasc-dced to the purch;rs:r i!IfOrmin: them th>t 
the prvny had b n  transferrd to the purchaser perlnancntl~. :il:h~~t.@ 
in fact it had been transferred only provisionally. The Committee feel 
that t hey  is a pr im f&c cast.- for an enquiry with a view to fixing respon- 
sibility for varjow acts of c o ~ q i s s i o n s  :tnd omission ewn  irt this 1.tt~ 
st age. 

IS .  No. 12-Pas No. 2.25 of Ap!pendix V to 117th Rcport (Rf th  Ldi Sabha ) 1. 

It is regretted that the l a y s  commented upon by t h ~ ,  Committee in 
this para should have occurreti. 

9 

2. In view of the ncommendatioa of Ute Committec, an Enquiry 
(Micer has been nominated to iavdgate the mottm further with a view 
to see whether responsibility can be 6xej on any dlicer still in service. 
597 -8. 



3. Further taking note of the observations of the Committee, imtruc- 
.tions have been issued on 4th September, 1974 tu thc Regional Settie- 
nlent Commissioner. New Delhi to ensirrc. strict compliance with the 
provisions of Rulc 90 of the Displaced Personq (Compensation and 
Rrhabilitation) Rules, 1955 so LS to avoid dclay in finalisation of cnscs 
of sale by auction. The Regional Settlement Commissioner has also 
been asked to revie.w all pending cnscs whcrc extensions have h e n  given 
aq pcr Rules 90(11) and 90(12) of the Displaced Persons (Conipmu- 
tion ~ ~ n d  Rehabilitation) Rules. 1955 and take necessary action for 
exprditious finalisation 'of the samc. 

[Ministry of Supply & Rehabilitation {Dcptt. of Rehabilitation) M 0. 
No. 15(3)/75-SSII. dated 16th January. 197.51 

Recommendation 
Another unsatisfactory feature of the case is the inordinate delay in 

adjustment of thc clainis associated by the purchascr. A claim to the 
estent of Rs. 1 1.047 was on verification follnd to be bogus as no money 
war jvaihhle in thc accounts for adjnstmcnt. Strangely enough no 
cndnrsement regarding the money alrcady utilised by him is made 011 the 
document kept with the claimant. As aginst another claim for 
Rs. 60,657, zdjustment of Rs. 43.645 only codd be made and that too 
after 7 years. Tht shortfall was thercaficr made good in cash. The 
del:>y in adjustment wqs admittedly due to lack of coordination between 
the Managing Oacer (Sales Unit) and the Assistant Scttlcmcnt Officer 
and the time taken in implementing a judicinl order of thc Deputy Chief 
Settlement Commissioner regrding the reconciliation of certain rcnt 
accounts of the claimant. It is suwsing the judicial order was not 
available in the relevant files and it had to hs ultimately producrd by 
the claimant him3elf. This is ~ d c e d  a s-1~1 commntaru on the working 
of the organisation which needs to be looked into immediatcl~'. 

[S. NO. 13 (Para No. 2.26) of Appendix V to 1 1  7th Rcport (Fifth 
1,ok Sabha) 1. 

Arliaa taken 

The Dcpartmcnt rc.Frc.1 the number of de!ays and the 1.1:k coclrk'i- 
nation noticed by the Committee. 

2. In so f-r as the adjujtmcnt of Rs. 11,017 is concerncd, inztruction. 
were issued in 1955 and 1958 that whenever any property was purchased 
by a claimant, rrhe officer sqwi s ing  the auction should make neczssary 
entries in a e  copies of statement of accounts and intimate to the Re~ion,ll 
Settlement Commissioncr/Chief Settlement Commission so that similar 
action could be taken and copies maintained thcreot. In this particul:jr 
case, however, it has not been found possible to say whuher the amount 
was utilised already, in the absence of the claim application form. 



3. In so far as the adjustment of claim of Rs. 60,657 is concerned, a* 
enquiry officer has been appointed to hold an enquiry and fix the respon- 
sibility for fhilure to take actiw on the vcrikation of the claim of this 
part to decide whether the adjustment was possible and to what extent. 

4. The Department has issued in September, 1974 instructions as 
follows to keep a watch on the working of the Settlement Wing:- 

(i) to ensure that adjustment of compensation against the p r -  
chase of properties is carried out expeditiously, a progress 
report has been prescribed for monthly submission regarding 
the statements of accounts adjusted apinst the price of the 
property purchased or other public dues. Further, 

to watch the progress of the timely implementation of the 
judicial orders, officers having judicial powers under the rch:l- 
bilitation laws have been instructed to submit a monthly re- 
turn to the Department of Rchabilitatim This return will 
be linked up with another monthly return which the Regional 
Settlement Commissioncr has been asked to send with regard 
to the compliance of these judicial orders bv the Processins/ 
Managing Officers/Assistant Custodians. 

[Ministry of Supply & Rehabilitation (Deptt. of Rehabilitatim) O.\l. 
No. 15(3)/75-SSII, dntcd 16th January. 19751. 

In yet another case. claim of Rs. 1.43 lakhs has not so far becq 
adjustcd as the case has been sich jicdice since December, 1962 on a 
Writ Petition of claimant for enhan-cment of the claim. Surprisingly 
according to the register of the Department only sum of Rs. 0.43 lakh 
was first found to be available against the claim. but the file found cubse- 
quently indicated the availability of the full amount of It<.  1.43 laktrs. 
At the instance of the Committee the Department has now obtained the 
advice of the Ministry of Law that the adjustment of the :?mount towards 
the purchase of property in question m w  not 'Je obji.ctionable and !hat 
it is desirable to apply for form; 1 permission of the court. It is unfor- 
tunate that it did not occur to the Department all these years to consult 
the Ministry of Law. The. Committee would await the action taken in 
the matter as also in regard to cxccution of sale dccd with the purchaser. 

IS. NO. 14 (Para No. 2.27) of Appendix V of the 1 17th Repoft 
(gifth Lok Sabha)]. 

Adion taken 

As advised bv the Ministry of Law. an application was moved before 
the Supreme ~ o k t  formal permission to carry out the rdjustment 



of Rs. 1.43 lakhs against the claim of Raja Rana Digr.ij;~y Chandra. This 
permission having been granted subject to the right of the parties in the 
appeal, the adjustment has been made subject to the s:une. proviso. 

The Committee, vide their recommendalicm. ill psra 2.29 of the Reyolt. 
have desired that the Sale Cextificate should not be issued to the purchaser 
till all the points mentioned in their reco~nmendations are fully rcsolvcd. 
Thc Regional Settlement Commissioner (Csntrul) has been instructcd in 
April, 1974 accoldingly. 

[Ministry of Supply & Rehabilitation (Deptt. of Rch:~bilitationl O.M. 
No. 15(3) 175-SSII. di~trd 16th January. 19751. 

lncidcntally the Committee find that there is no provisio~? in the 
Displaced Persons (Compcnsation and Rch:~bilit:ltion ) Rule<. 1 955  f v  t hc 
recovery of interest for the delayed payment of p ~ x ! ~ a s :  p r ix  :!lt+ourh 
interest is payable for the delayed payment of compc.n.;a!ion h Gwern- 
rncnt. This lacuna in the .rules should hc rcmcdird forthwith 

[%rial No. 15 (Para No. 2.28) of Appendix V t o  1 17th Kc?ort 
(Fifth I.ok !hhh:l)]. 

Action talien 

Where acquired evacuee propertr i s  ~ransfc.rrcd to 3 displaced 
person under the provisions of Chaptcr \' of thc Displaccd Persons (Corn- 
pensation & Rchabilitation) Rules, 1955, :ad the transfsrw chooscs to 
pay the balance of the value of thc property in instslmcnts. intcrebt is 
chargeable as provided in Rule 28 of the Displaced Pcrsms (Compcn- 
sation & Rehabilitation ) Rules, 1955 (Chapter \I ) . Similnrl!l in thc 
case of transfer of a Government built yroperty to a displaced p r w n  
under Chapter V.1 of the Displaccd Permns ICncnpcnc:,tion & Rchabili- 
tation) Rules, 1955, interest is chargeable on thc h. lanci pricc n.: i .*~viJ-d 
in Rule 28 ihid. 

No interest is, however, papble on the dclaycd paynicnt of cornpcn- 
sation by Government to displaced persons. 

2. The ~rocedure for sale of Chmpensatinn Pool Properties @ public 
auction as prescribed in Rule 90 of the Dizplnccd Persons (Compmsa- 
tion & Rehabilitation) Rules, 1955. docs not providc for levy of htcres! 
in the case of debyed payment of purchase price. and the remedy open 
to Govcrament is to cancel the sale and forfeit the earnest money. 

, 
In view of the above observations of the Public Accomts Com- 

mittee, it has been decided to make the necesmry ~mendment to provide 



for recovery of interest in case of ddayed payment of purchase price in 
Rule YO of the Displaced Persons (Compensation & Rehabilitation) 
Rulcs, 1955. The prilposecl amendment is being processed separately 
in consultation wilh the Ministry of Law and it will bc submitted to the 
Comnlittee when finalisd. 

[Ministry of Supply & Kchabilitation (Dcptt. of Rehabilitation) 0.M. 
No. 1 s (3)/75-SSII, dated 16th January, 19751. 

Thc Committee recommend that the sale certificate should not be 
issucd to tllc p"rci1aser till all the points mentioned in the Committee's 
lorqoing rccomnlt~ndation arc fdly resolved. 

[Serial No. 16 (Para 2.29) of Appendix V to 117th Report) (Fifth 
Lok Sabha ) 1. 

Ac~icm taken 

In nccord:tr~i.. with the ;~bovc recommendation of the Public Accounts 
Corntnittcc. instructions were issued to the Regional Settlement Commis- 
sioner (Central). J~irnnagar House. New Delhi vide our letter No. 25(29)/ 
C&P/69-SS.1. datcd thc 24rh!l5:!1 April. 1974 not to issue the sale ccni- 
ficate in favour of thc :~uction purchaser of the property known as 'N' Block, 
Connaught Place. New Dclhi. t i  !l further instructions from this Depart- 
ment. (A copy of the letter in question is sent hercwithj. The salt 
ctrtificatc will not be issucJ till the furthcr directions of the Public 
,4ccounts Committee in the matter are received. 

[Ministry of Rehabilitation (i. Supply (Deptt. of Rehabilitation) O.M. 
No, 25(29)/C&P/69-SSI, (2.29) dated 2nd November, 19741. 

The Committeet exnminatbl of this casc has convioccd them tl~at 
the practices and procedures followed by the Department are wholly 
unsatisfactory and that there i q  no inbuilt safeguard agdst  such serious 
irregularities have happened which cannot hut be. deplored. 

[Sl. No. 17 (Para No. 3.30 of Ap;?cndix V torthe 117th Report! 
(Fifth Lok Sabhni j. 

The various procedural lapscs pointed out hy thc Pddic Account. 
Cmmff i~  have been' noted c:ircfully bS thc D r w r t n * ~  :>?d nccess3ry 
steps have been taken to tighten up tho rroccJur: to CnSUrC that such 



inegukities do not occur. Action taken ia this respect has been reported 
separately against each recommendation. 

Tha Department would like to assure the Committee that specific 
care would be exercised to ensure &ciency and proper disposal of cases. 

[Uinistry of Supply & Rehabilitation (Deptt. of Rehabilitation) O.M. 
No. 25(29) /C&P/69-SSI (2.29) dated 2nd November, 1974). 



CHAPTER I11 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLIES 

Recommendation 

According to the provisions of the Dock Labour Workers (Regulation 
of Employment) Schemes, the rate of welfarc levy is to be determined by 
each Dock Labour Welfare Board. 'The Committee find that the 
quantum of welfare levy is not uniform in all  ;he ports. It ranges from 
5 per cent of the daily wages of the dock workers to 50 per cent. 
Further. it is not clear whether at the time of fixing this levy the liability 
of the Board to meet a part of the expenditure on housing of the workers 
was taken into account. In any case in view of the continued inability 
of the Labour Boards to meet the excess of expenditure over the assiss- 
tame received, the desirability of raising the welhre levy suitably should 
he urgently considered. Further, as there is wide disparity in the levy 
some guidelines as to the minimum welfare measures to be provided by 
the Labour Boards appear called for. 

[Sd. No. 8-(Para 1.35 ) of Appendix-V to the Public Accounts Com- 
mittee's 117 Report (Fifth Lok Sabha.]. 

.4clian taken 

On 13th May, 1974, the Dock Labour Boards were addressed to 
furnish information. inter-&. on the following points:- 

(i) Present rate of welfare levy and date of its effect; 

(ii) Whether at the tjme of fixing thc rate of welfare levy, the 
liability of the Board to meet a pan of the expenditure m 
housing was taken into account; 

(iii) Whether the present rate of welfare levy can be suitably en- 
h a n d  for accekrating the Housing propanlme and other 
welfare measures and also to keep uniform rates with other 
Dock Labour Boards. 

# 

2. The information received from the &artis in rcspect of points (i) 
and (ii) mentioned above are summarised in ?be Statement 'at Annexun. 
It m y  be observed therefrom that the rates of welfare levy vary from 
BardtoBoatd. 



3. As regards the suggestion for enhancing the rate of welfare lew 
the views received from the Dock Labour Boards are given ;below:- 

(i ) 'i.~uk~1~par~1mn.-The Vrlsakhapatnaln Dock Labour Board 
stated that 102 houses out of 888 houses already constructed 
w e  lying vacant as on 29th August. 1974 for want of occu- 
pants, fur- oonstructinn of houses had becn suspended. 
It is not, therefore, considered necessary to increase in the 
rate of Welfare levy. 

(ii) Cochin.-The Cochin Dock Labour Board. in their meeting 
held on 16th M&. 1974, decided not to proceed with 
further housing construction beyond 42 houses, as the workers 
were not keen in staying in o5cial quarterg on rent but 
preferred to own their houses. In the circumstances, the 
Bonrd is not in favour of in~re,~sing the ratcs of Welfare 
levy. 

(iii) Mdra~.-The Madras Dock Libour Board is of the view 
that the present levy is adequate to mcet the housing prop- 
ramme and other welfare measurcs. Further. there were 126 
quancrs in Madras lying vacant. which were permitted to be 
rdlotted to ineligible workers and o16ct. staff till the cligible 
workers come forward to occupy them. Hence. the Madras 
Do& 'Labour Baed m y  take up further / c ~ n ~ l ~ U C t i ~ n  bf 

houses onlv after all the quarters already conm-uctcd are 
occupied by eligible worken. 

(ivi j\lorntugao.-The Mormugao Dock Labour Board have 
created a fund known as capitill f~end for c ~ n ~ t r u ~ t i o n  of 
workers' quanerq and office building and they have, thcrcfw. 
no proposal to increase the Welfare lev)' at present. 

(v )  Bombay.--The Bombay Dock Labour Board is nieeting 
expenditure towards housing proprnmmc from General Lew 
and. obviously, exwnditure on housing is taken into conside- 
ratim while examining the :~dcquncy of the rate of Gcnml 
Levy. 

(vij Culcrifla.--The Calcutta Dock Labour Board have stated that 
Welfare levy forms part of the total lcvy imposed by the 
Board for stevedoring operations and thc same is borne cn- 
tirelyrb the shipping trade. The total lcvy at Calcutta is 
already the highest in the country and this cannot be increased 
flirther without incurring risk of driving away the traffic from 
the port. 

( ~ i i )  h d f ~ . - T h e  Kandla Dock Lahur  Board have stated 
that the Kandla Port is still in thc developing stage and to the 



end of trafic at the port has not yet stabilised. As such, 
any substantial increase in thc rates of levies, which will have the 
cifect of increasing cost of handling at the port, will ;fleet thc 

tratfic adversely and the traffic may get diverted. It is, therefore, 
desirable t o  ;.'pproa@ the question of increase in the rare uf 
Levy cautiously kccping in vicw the trcnd of traffic from time 
19 !!!% 

4. It wiil bz 5ecn from above that :lone of th? Duck I..;~bour Board5 
is in favour of enhancing the rate of  Wdfrtre L c w .  

5. Variow Rcgistercd Dock Workers (Regulation of Emploq.mcnt I 
Schcm:~ fr:!. .XI . nd:: lhc Dc~:!, b ' o r k m  (Kqula t ion  af Etnplnynient~ 
Act. 194%. ;;rov:dt th t the cost of amcni!ic\. welfar;. a n t  health mca- 
sures and rccrcation facilities shall be rnct from a separate fun.1 c:~llcd 
the Dock Workcrq Wclfxrc Fund and ccw!rihutions to the Fund &all be 
niadc hy all rcgistcrcd employers at s u h  rate : 5 In+ be dc!i.rniin,-d !$y 
the Bwdrd. The rate of Welfare Levy. i \ .  therefore. dctern:incd bi ,.x:I 

Road liceping in vicw several factors induding strength of workers, c!n- 
ploymcnt opportunities avnilable to them. volum: of  trnlfi: nd co.: ?f 
adrninistc~ing the Schcme. 

6. As such, i t  is ~ o n s i d c r c ~ f  that tht. a.dcare meawrt-- to bc or17i:d: ! 
b!. c x h  D c v L   hour B o ; I I - ~  to 111. ir nrorkcr. \hould bs dctermincd b! them 
1 : t :  in€ into considzration r c l c ~ a n t  factors. 





. 
CHAPTER 1V 

RECOMMENDATlONS/OBSERV'ATIONS REPLlES TO WHICH HAVE 
NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 

Recommendation 

Another factor which contributed to the slow progress was the unrealistic 
cciling of cost of construction fixed under the Schemc. Although thc ceiling 
was reviscd in 1967, it continued to be low, as is evident from the actual 
expenditure incurred by thc Dock Labour Boards of Bombay, Calcutta 
and Madras. Although intially they were expected to bear 45 per cent of 
the efpenditure. their contribution turned out to be 67 per cent in Bombay. 
73 per cent in Calcutta and 79 per cent in Madras. the actual cost of con- 
struction having been so high.- It was only in June, 1971, after a lapse of' 
long 4 years, the Ministry of Works & Housing took up the question of 
further revision of the ceiling. Although in February 1973 it was revised 
for thc Suhsidised Housing Schcmc for Industrial Workers the question 
of extending it to thc housing scheme for Dock Workers surprisingly still 
under examination. Thc Committee desire that there should be no further 
delay in the matter. 

[S. No. &para 1.28 of Appendix V to the 1 1  7th Report (Fifth Lok 
IF'. Sabha) .] 

Actiom taken 
The overall ceiling costs prescribed in the Housing Scheme for Dock 

Workers. which arc effective from 1-4-1 967. are as follows:- 
--- 

Kame of the . -- - 
Multi- Double 
storeyed storeyed 
(small (small 

two morncd two-roomed 
houses', houses! - --- 

Rs. Hs. 
Bombay . . . . . f 8450 7,:" 
Calcutta . . . . . L8450 ;,roo 
Madns . . .  (6,750 6 , t ~  . 
Cochin r. . . . . (6.750 6,2w 
Visakhapamam . ? . [6,750 5,500 
Mormugao . , . . . 6,756 c.rm 



The overall ceiling cost is on the basis of thc cciling cost prescribed in 
thc Subsidiscd Housin: Schcme for Industrial Workers. 

1. In Februars. 1973, the Ministry of Works 8: Htwsin; rcviscd tllc 
ceiling cost applicable to Integrated ~ h i d i s e d  Housing Schcn~e for Jndus- 
trial Workers and Econdl'nically Weaker Sections of Cwnrnt~ni~y. : nd thc 
revised ceiling costs were made effective !from 1-3-1977. A comparative 
sttltcmcnt indicating the flmr are:] and the ceiling cost p.rescribcd under 
the Suhsidistd Industl:,rl Housing Sc!iemc in r c q x d  of double multi- 
storcycd snull tnm rcom houses. prior to 1-3-1 971 and ;if1 %r 1-4-1 972 is 
givcn below : - 

3. It will be observed from the abovc statcmcnt thitt thc floor nrta of 
the houses has bccn reduced from 232 sq. f t .  and 3-12 sy. ft. to 188 sq. ft. 
In t ~ o  cases. nsmcly. small two roornc-d douhlc-stcwcyd Ilouscs in Uoinha:, 
i'n.! *.?l:~ll mo-room4 multi-stcwycd !lou\e:. ir: r!aLxs o t h i r  thm Uonibny 

:I, C.J;utta. th: ceiling co\t !];I> also hx: ;  ri.tf:r:cd , i l t ~ n ; . . r i t j ~  ; ~ I C  I L ~ U ; I ~ , ) . I  

in the floor arm. In  the other cases. thcrc i, marginal increas,: in ;he 
prtwribcd ccilin; cost. Thus. the adoption of rcrk:d c:iling cnsh of 
:ntcp.rnted Suhidised Housing Schemc for Inductrinl Workcrs and Fxonomi- 
c::!lq Wcakcr Sections of Community rvould me n ( I  I rCd itinn in lhc floor 
arca. ( i i )  decrease in ccilinr cost in some c;tscs and 'ii! 1:i:qinnl increase 
in the ceiling cost in some cases. 

4. So f;tr thm 11ouv:s providcd by the T).lil. l.;ihour Rcrarcls ;ire h;win: 
more floor arca than that prescribed under the Sch:mc. The Dock la:thow 
5.$,tv:i \  ..\.cr2*consulted 3, lo whcthrr ;In\, rc:lui[ic>rt tl(.,,r :1tcq O ' I ~ !  

b: xccptablc to them and some of the Dock I.abour Roards were not in 
favour of any reduction in thc floor area: as it was likely create discontent- 
ment m o n p  thc Dock Workers. It is. therefore. not possible to adopt the 
reviced ceiling cost by reducing the floor arca. 



5. The whole question was considered and it has been decided that in 
view of the present Sinancia1 stringency, the question of liberalking the 
financial assistance undw the Housing Scheme for Dock Workers cannot 
be considered at present. There is also a han on the construction of non- 
functional buildings. The matter will, therefore, be reviewed as and when 
the financial position eases. 

[M/o Shipping & Transport (Transport Wing) O.M. No. M-11018/ 
9174-LD., dated 22-1-1 9751. 

Recommendation 
The Committee are concerned over the delay of about thee  years in 

procuring the material needed very urgently for construction of foodgrain 
godowns. The procedure followed for making risk purchase is obviously 
unsatisfactory. The Committee recall that in pursuance of an earlier 
recommendation the DGS&D had issued instructions in January, 1972 for 
the guidance of the Purchase Officers in the matter of risk purchases in 
order that supplies might materialise in time (p. 17 of 70th Repon-5th 
Lok Sabha). The Committtee would like Government to critically review 
the position and take further remedial measures as necessary, to ensure 
that risk purchases arc completed expeditiously and goods made available 
in time to the indenting departments. 

IS . No.24 (Parr 3.48) of Appendix V to 117th Report (5th Lok 
Sabha) J 

Action taken 

Instructions exist for making risk purchases as expeditiously as possible 
so that goods can be made available in time to the indenting Departments. 
A copy of the instructions issued in this regard on 12-1-1972 is enclosed. 
The matter has been rcvicwcd and the earlier instructions have k e n  
reiterated for the guidance of the Purchase Officers vide Office Order No. 88 
dated 16-4-1 974 (copy enclosed). 

* * * * * * *- - 
Mlo Supply & Rehabilitation (Deptt. of Supply) O.M. No. P-All 

22(8) 174. dated 7-4-1975]. 



RECOMMENDATIONS/OBSERVATIONS IN RESPECT O F  WHICH 
GOVERNMENT HAVE FURNISHED 4NTERIM REPLIES 

Recommendation 

The inability of the Dock Labour Boards to meet their share of expendi- 
ture due to their difficult financial position is the main reason for the slow 
pr0gr.s~. Originally the schcme provided far Cenval assistance upto 55 
per cent (20 per cent subsidy and 35 per cent loan) of the actual cost of 
construction including cost of land subject to a ceiling fixed and the balance 
was to be met by the Dock Labour Boards. On the other hand from the 
very beginning the assistance under the Subsidised Housing Scheme for 
Industrial Workers has been cent per cent (50 <er cent loan and 50  per cent 
subsidy). The Housing Minister's Conference heid in Junc 1969 
recommended a similar treatment for the Dock Workers' which was 
reiterated by the Central Wage Board for Port and Dock Workers in 
December. 1969. These recommendations uere, howevcr, not accepted by 
the Planning Commission and the Min~stry of Works and Housing. I t  was 
only in June. 1971. i t  was aftcr further consideration, to libcralisc 
the assistance to provide for 50 per cent loan and 25 per cent subsidy of 
the actual cost of construction or the ceiling cost under subsidised Indus- 
trial Housing Scheme, whichever was less. This liberalisation did not 
improve the position inasmuch as during 1972-73 there was no addition 
to the houses constructed under the Scheme. The Committee have been 
informed that the question of furthnr liberalising thc pattern of assistance to 
the extent of 100 per cent i.e., 50 per cent loan and 50  per cent subsidy 
is under discussion with the Planning Commission irr the context of the 
Fifth Plan proposals. The Committee very much desire that Government 
should come to an early decision in the matter. 

[S. No. 3 (Para 1.28) of Appendix V to the 117th Repon (Fifth Lok 
Sabha)]. 

Actitfa taken 

The matter rcgardine further liberalisation of the pattern of financial 
assistance for ljock Labour Housing was taken up with tbe Planning 
Commission .in a meeting held on 15-1 1-1 973 and after discussing Various 
aspects including the implementation of the Housing Scheme for Dock 



Workers, the Planning Commission suggested that further action could be 
taken along the following lines:- 

(i) Since the existing financial pattern of Dock Labour Housing was 
already at par with industrial housing (by the industrial 
employers) no further libexalisation at that stage was possible 
particularly in view of the resources position. 

(ii) The Dock Labour Boards may be advised to explore the vossi- 
bility of getting their houses constructed through the agency 
of State Housing Boards wherever ~possible. 

(iii) Future housing scheme may be based on the standards recently 
approved by the Ministry of Works & Housing. 

(iv) Ministry of Labour may undertake the rationalisation of the 
present pattern of rents. 

( v )  The scope of increasing rates of welfare and general levies or 
rcscrving a portim thcrcof for housing should be examined by 
the Ministry wherever there is scope for it. 

2. The views of the Planning Commission were placed before the Dock 
Workers Advisory Committee. which is a tripartite body, at its meeting 
held at Bombay on 8th December, 1973 in order to ascertain the views of 
the representatives of the workers as well as employers. It was decided in 
the meeting to circulate a note to all the Dock Labour Boards highlighting 
th:. points suggested by the Planning Commission. Accordingly all the 
Dock Labour Boards were addressed in the matter and their views aere 
invited. The views of the Dock Labour Boards are summarised as in 
Appendix. 

3. In thc mcantime. on receipt of recommendations of the Public 
Accounts Committee, thc proposal for liberatisations of pattern of financial 
assistance under the Housing Scheme at 50 per cent loan and 50 per cent 
subsidy of the cost af construction, or the prescribed ceiling cost. whichever 
i s  kss. was placed again for consideration in the Conference of Ministers 
of Housing and Urban Development held at Madras on the 31st May, 1st 
and 2nd June. 1974. 

4. This item .was discussed in one of the Committees set up by the 
Conference and it was concluded that it was an inter-ministerial issue and 
the conference of Housing Ministers could not give any definite guidelines. 
It was also considered that the Ministry of Labour who w&e dealing with 
Dock Workers then should pursue this matter with the Ministry of Works 
and Housing again. 

C 



5 .  However, in view of the present finamid constraints it has since been 
decided not to pursue the question of liberalisation of hancial assistance 
admissible under the Scheme far the present. 

6. Moreover. the Government of India, Ministry of Finance have 
imposed a ban on construction of non-functional buildings (which include 
houses) which were not taken up for construction or which did not reach 
the plinth level, during 1974-75. as a mcasure of economy. 

7. As and when the ban is lifted and also after the haacial position 
of the Government cases, the matter will be reviewed keeping in view the 
observations of the Public Accounts Committee. 

[M/o. Shipping & Transport (Transport Wing) O.M. No. 1 101 8/ 
8 '74-ID. dated 27-2-1975.] 



APPENDIX 

S. NO. Name of the B o d  Views of the Baud - 
I a 3 

(I) The Madras Dwk Labour Bed having an Engineering Unit functiorirp frrm March 1g7r 
and this unit has been attending to the rrmstrudlan and mpmtennna of hcuscs at the borrrbtg 
colony. The Board feels that a m s t i n g  the works to the Housing Bard muld not be economi- 
cal as it would charge about 15 % as centage charges in addition to the actual cost which d 
increase the cost of construction. 

(2) The Plinth area of the quarters comt~~ctcd by the Boprd has been reduced as may be s c a ~  
from the following :- 

Batch Plinth area 

I 370 sq. ft. 

I1 383 Sq. ft. 

111, IV, V, 383 Sq. ft. 

VI 311 Sq. fi. 

The Bolrd will makc efforts to conform to the standards now prescribed fcr fu~urc const-. 

(3) The stMdPrd rent had been fimd for each quarters with reference to the actual ast of 
construction minus the subsidy allowed for each quarter under F. R. 45 (A\. 

(4) The present rates of levy arc d w y  on high side and thmfore there is on smpc for say 
upward revision ovet the rates prewfing. 



a KnndlaDocLLabowBoord (I) The soil at Kandla is of a peculiar nature. It is, therefore desirable to entrust the construction 
work to some ex r i e n d  agency. Kandla port Trust has rot crly constructed hcuses of its 
own but also t6oe  for Customs Depr. Thermal Power House and Public Health 
Department at Kandla and has fully developd technical organi~aticn to deal with the 
problems. The Board would however mnsult the State Housing Board in case it is 
prepared to construct the houses at a rate cheaper than Kmdla Port Trust. 

(2) The members of the h a r d  strongly opjmsed arg reduction in the area of 212 Sq. ft. as 
originally fixed slating that this was the bare minimum acccmrncdalion necessary for a 
family unit. 

(3) The Board felt that the matter shculd be ccnsidered after the hcuxs were ccnstructed. 

(4) The Board a p e d  in principle to innrase the welfare ard Gereral levies cr reserving a 
portion thereof for constructir.g hcwses ard desired that the prrposals to this effect be brought 
before it whenever considered necessary. $? 

(I) By entrusting the work to the State Housing Board the actual cost of mstruction is not likely 
to be reduced as the Housing Board also follcws the same prcadurc for ccnstruction er 
followed by the Board. The Board has its own Er.gineerir?g Section witb qualified stoff Pnd 
therefore construction work thrcugh mother agency will cnly rrmh in edditicnal overhead 
charges. 

(2) The speafieations adopted by this Do& Labour Board are only marginally liberal. For the 
wnstmction of Low cost Houm, lesser acccnuncdation has been provided to mir.iniise tbi! 
cost of construction. The Board has defarred further conomction of houses due to poor rcqome 
from the workers. 

(j) The rate of rent has been iixea as per Government of India's decision. 

(4) At rexnt Welfare Levy is being collected at 40% of time-rare wage. Previously it wai 50% 
w d  covered expenditure OF welfare amenities including the constructio~ of quarters for th 
workers and the maintenance thereof. As the Board does not prcpose to undertake further 
construction of quarters it is not necessary to enhance tbe welfare levy further. 



5. Mormugao Dock Labour B d .  

6. Calcutta Dock Labour Board. 

The memkrs of the Crchin Deck Lahour Board felt thrt by and Large the workcn at Cdlh 
have no irterest in staying in renEed houses and prefer to construct their own houses for which 
they are keen to have a 1aon or subsidy. The Board has decided in meeting n a  to proceed m d  
42 houses already on hand under various stages of construction. 

The R o d  has alrrady enhanced the welfare levy with effeq from 1-4-74 from 25% to 35%- 
This increase in the welfare levy generally coven our requirement for welfare measures heping 
in view of the Board's decision not to promd with further housing constmcticn beyord 
42 h0UeS. 

The Mormugao Board has a phased programme of providing s h u t  240 houses to its workers 
of which the construction of 80 quarters is nearing nrnpleticn. 9 . e  wr.st~urzicn of another 
160 quarters will be taken up immediately after they get lmd from the Morrnugao Port Tfust 8; 
with whom negotiation for dotment of land is going on. The main httler.eck for the slow 
progress of construction of quartus is the non-availability of lard. 

The Calcutta Dock Labour Boa& has been able to procure 8 bighas of land for the co~struction 
of houses for Dock workers. The Board has mentioned that major hindrmcc the Board is sub- 
jected to in the matter of construction more quarters is its fir.ancid position and as such it will 
be extremely difficult for it to take up my further projects fcr constwction of housa 
for its workers unless Government extends suh~tw.tially more help than it is prepared to 
do at present. The Board has given the following suggestion for consideration:- 

(a) Subsidy to be increased to 5016 of the actual m t  ; 

(b) Loan to be granted for the balance amount of 500,; ; at a nominal rate of interest ; and 

(c) Subsidy and loan to be given on the basis of actual cost of construction and not the 
ceiling cost now fixed. 



7. . bay DockLabour B o d .  I. The Board does not feel that it wodd be possible for the Housing BoPtds to ~0ll~tnrct houer 
at the ceiling cost prescribed for the purpose. 

2. The Bombay Dock Labour Board adopted the specifications nsrribed under the H e  
Scheme for Dock Workers f o ~ ~  by the Government. 'I% reduction in the 500~ 
would cause I* unrest. 

3. It  is true that the rent fixed for tccovery from dock workers is the lowest. I t  k doubtful if the 
B d  would be able to incrt~se the some. 

8 
4. The Board Ips met the cost of mnstruction from the p e n 1  1 which the ~ W M C  

as compared with other Deck Labour ScYds. The question of Zau-t of e a h a  tbt 
welfare levy or the ge~eral levy to meet the finances for further housing ptaw Dew be 
difficult. The Board has suggested the follomng :- 

(a) The ai!ing cost is liberalised at a realistic lcvy in the light of the present ~~~tot - -  
uon In a city like Bombay. 

(b) Interests Free or on nominal interest lm to meet the Borrds's share of expenditure 
granted to the Board. 



The Committee deeply regret that the manner in which 'INS SHAKTL', 
a serviceable fleet tanker of Indian Navy was disposed of in 1970 as scrap 
at a low [price of Rs. 9.68 lakhs, was not at all business-like or  in the 
interest of the State for the following reasons: 

( i )  The ship was purchased for Rs. 48.81 lakhs in 1953. According 
to Navy Rules its book value, after allowing for 4 per cent 
depreciation, would have been Rs. 17.60 lakhs. It was, how- 
ever, cvaluated by a professional evaluator in 1968 as Rs. 14 
lakhs Ifor the purpose of disposal. This evaluation evidently 
was not done on the basis of the prevailing market value. At 
the instance of the Committee the Ministry of Defence have 

now reckoned that a new ship of this kind might have cost 
approximately Rs. 1.35 crores in 1968. 

(ii) Although the ship was dc-lared in the surplus report as scrvice- 
ablc, it was not mentioned clearly in the tcnder notice. 

( i i i )  The highest quotation (Rs. 17.01 lakhs) of the tenderer who 
proposed to use the ship ;IS an ocean going vessel and earn 

some foreign exchange for the country was ignored on the 
ground that it  was not accompanied by earnest money. 

(iv) Although the existing instructions provide that in the case of 
purchases, security dcposit may not be insisted upon at the 
discretion of the Sxretary of th- Department. there is no  such 

provision for disposals. However, in this case the highest 
tenderer had olicrcd to 7 . 1 ~  thr ,:.a;.nest money wirhin the 
stipulated period and yet it was not taken up with him. 

(v) Surprisingly the letter dated 9th February, 1970 from the 
highest tenderer again proposing to open an irrevocable letter of 
credit for the full sale v;duc and earnest money/security deposit 
is stated to have not hc-n received by the DGS&D. The lower 
offer was accepted on 9th March, 1970. 

(vi) Although thc highest tcndercr subsequently, represented twice 
within the validity pcricd of his tender. hc was not informed 
that his Iettcr of 9th Frhruary. 1971) was not received and no 
conclusive enquiry was riladc to asc2rt:lin how the letter was 
lost. 

D 

The Committee deprecate the above 1apses:'irregularities which give 
every appearance of malpractice and call f o r  thorough investi@tion of the 
matter for nppropriate action. Thc action taken against those found 
responsible may be reported to the Committee. The Committee would also 



suggest that Government should examine the procedures for disposals 
particularly with reference to valuation method of disposal and acceptance 
of offers, with a view to streamlining them in a manner that would safeguard 
better the financial interest of Government. 

[S. No. 18 (para 3.28) and 19 (-para 3.29) of the Appendix V to the 
1 17th Report (5th Lok Sablu).] 

Action Taken 

( 1  ) Der~~fnimtion of the Method of Disposal: 

Surplus Reports on receipt in DGS&D are examined by the Screening 
Board which decides phout [he n~elhod of disposal of th: stores after taking 
into account the original purchase price/book value, expected market price 
after accounting, for depreciation etc.. based on actual inspaxion. where 
considered necessary. To enahk the ahovc decision to be rcilistic and 
based on correct evaluation !assessment the Board has now been reconstituted 
under the chairmanship of the Additional Director Gcncra! in charge of 
digposal work with senior level technical rcprcscntation thereon not only 
from the Inspection Wing of D G U D  but also from the stockholding 
departments. When the inspection of a particular item is considered 
necessary. the Board will determine the composition of the INSPECTION 
TEAM depending on the nature and type of the stares involved. 

The question whether the stock-holdz should indicate the reserve 
price in the surplus report in recard to specialised equipment has been 
considered. It was decided that the stockholder mav indicate the .reserve 
price if he so desires. If this is not done by the st&%-'holder, the exercise 
should be undertaken by the D G U D  prior to the openine of the tenders. 
Factors like demand and supply. the deficiencies. depreciation. remaining 
life of the equipment. current market prices etc. should be taken into con- 
sideration for fixing the reserve price. This would ensure against accepting 
the highest offer which may still be below the reasonable price the article 
is likelv to fetch. Office Order No. 187 dated 19-1 1-1 974 (co'py attached) 
to this effect has been issued. 

( 3 ) (;uidiny Prim-Fixation of : 

Guiding Prices are invariably bcine fixed in cases of stores to be 
auctioned. i t  has been decided that the prcsent practice to fix Guidinfi 
Prices on the basis of post realisations. where nvailab'e, should continue. 
Where suc) data is not available. the practice is to f ix G.P. at 20 per cent 
of the Book Value of the stares. To ensurc that renliwtions in such 
cases do not. fall below the scrap value of tho stores. inspection where 
considered necessary will be undertaken for making a correct assessment 



of the market value aqter taking into account the deficiencies/depreciation. 
It has also been decided that information in regard to realisation should 
be regularly received ccnt~ally by DGS&D and disseminated to vatious 
regions for taking account of it at the time of fixing the Guiding Prices. 

(4) The condition or serviceability of surplus stores: 

The question of indicating the condition of the surplus stores in the 
tender notices Iras been ex:imincd. In view of the likely repercussiom of 
such action on thc sales rcslisations of stores publicized as unserviceable, 
and the legal complications that may arise consequent upon publicizing the 
condition as serviceable, it is being examined in consultation with the 
Ministry of Law whether it would be feasible to limit such indication in cases 
of expensive/sophisticatcd stores where the stockholder had shown the 
condition as good/serviceable. The decision taken in this regard will be 
communicated in due course. 

( 5  ) Acct#ptuncr or otherwise of oflers rtwived against tenders: 

There are cases whcre a tenderer may quote for more than one item, 
but may not deposit earnest money/security dcposit in full on the total 
tendered valuc. Undcr thc piesent procedure, such tenders are ignored 
even though quotations f o r  cCltain items may be highest. It has been 
decided that tenders will be ignored only if the offcr is a consolidated one 
and earnest money/security deposit is not provided fully to cover the total 
value of the offer. It has also been decided that if offers are made for 
individual items, best acceptable offcrs should invariably be chosen for 
acceptance provided earnest money 'security deposit available, fully covers 
that item. Attractive offers acceptable but deficient in respect of earnest 
money/security deposit should not be rejected outright but put up to com- 
pztent authority for considering relaxation. Office Order No. 187 (copy 
attached) incorporating those decisions has been issued. 

(6) Various other measures have also been taken up in order to 
streamline the disposal procedure. These are included in the consolidated 
Office Order No. 187 dated 19-1 1-1974 .copy attached). Copies of Office 
Orders No. 115 datod 2-5-1974 and No. 27(C) and 27(B) dated 24-4-1974 
and 20-5-1974 are also enclosed. 

(7) The examination of the case from vigilance angle (has been can- 
pleted by this Department and Central Vigilance Commiss~on's advice is 
awdted 

[M/o Supply and Rehabilitation (Derptt. of Supply) O.M. No. P.III- 
22(8) 174, dated 31-1 2-1974.1 



A bulk order for supply of 24 prefabricated stitel tubular str~tiures 
(1056 tonne) was placed in August, 1968 on a small scale unit, fa deli- , 
very within 4 month overlooking its limited capacity. The capacity 
report had indicated that the firm had a production capacity of only 25 
to 30 tonnes per month per shift. It is distressing to find further that 
even whea subsequently the National Small Industries Corporation while 
intimating that the 6rm was enlisted with them as small scale unit, stated 
that it had assumed that the DGS&D had verified its antecedents and 
capacity, the DGS&D did not wake up. Indeed, the D G S D  went on to 
bestow further favours and waived the recovery of the security deposit. 
The inevitable happened in a striking manner, for the firm failed to supply 
even a single structure and the order had to be cancelled in September, 
1969. The DGS&D's faith in the firm was still not shaken and the risk 
purchase order was placed on the same firm. in October, 1969. Again 
the capacity was not checked. This time, however, payment of security 
deposit was insisted upon and on the failure of the firm to comply, the 
order was cancelled. 

[S. NO. 20 (Para 3.44) of Appendix V to the 117th Report (Fifth 
Lok Sabha)]. 

A fresh tender enquiry was issued in April, 1970, and the structures 
were purchased from another firm at a cost which was higher than the 
original quotation of the defaulting firm by Rs. 16 lakhs. It has not so 
far been possible to recover the extra cost as the firm is not traceable. It 
is regrettable that the National Small Industries Corporation were not 
informed of the failure of the firm. The fact that demand notice for the 
recovery of the extra expenditure issued to thc firm in March, 1972 was 
received back undclivered was intimated to the Corporation only in 
October, 1973. 

IS. No. 21 (Para 3.45) of Appendix V to the 1 1 7th Report (Fifth 
Lok Sabha)]. 

It is abundantly clear from this bare narration of facts that the ofllcials 
concerned with this case showed throughout incrediblc indifference to the 
public interest, and were grossly negligent. The Committee trust that they 
will be brought to book. In doing so severe action including p a l  re- 
covery should be taken against those indulging in malpractices of any 
kind and, the Committee informed of it. The Committee would also await 
the outcome of the efforts to recover the extra expenditure from the 
defaulting firm. 

[S. No. 22 (Para 3.46) of Appendix V to thc 117th Report (Fifth 
Lok Sabha)] 



"The Committee are displeased that no one at the higher level in the 
Ministry appears to have felt any indignation over such conducts in one 
of the Ministry's important subordinate organisations, for action other- 
wise would have been taken as soon as the facts had been brought to 
their notice by the Audit. That this was not done is deplorable. 

[S. No. 23 (para 3.47) of Appendix V to the 117th 
Report (Fifth Lok Sabha)] 

Tho question of fixation of responsibility for the loss suffered by the 
Government has been examined and the Central Vigilance Commissiu.~ 
consulted. On the basis of the advice given by the Central Vigilance 
Commission, disciplinary proceedings against the officials concerned have 
been initiated. The outcome of the disciplin~ry proceedings as well as 
the efforts made to recover the extra expenditure from the defaulting firm 
would be intimated to the Committee as early as possible. 

[Ministry of Supply and Rehabilitation (Deptt of Supply) O.M. No. 
P.111-22(8)/74, dated 7th April 19751 

NEW DELHI; JYOTIRMOY BOSU, 
26th April, 1975, Chairman, 

Public Accounts Committee. 



APPENDIX 

Siitnmary of main inonclir.tions/Recommcndations - - - - - - - 
SI. Para No. MinistrylDepartment Conclusions/Recommendations 
No. of Report concerned 

--- - -- - -- - - - - -+ - - - - - -- 

(1 )  (2) (3) 
---- -- - - - - 

(4) 
-- - -- ---- 

I. 1.4 Deptts. of 1.4. The Committee hope that final replies in regard to rec~mmcllda- 
Transpons tions/observations to only interim replies have so far been fur- 

& nished will be submitted y, than upditioudy af ta  getting them =- Rehabilitation by Audit. 
8 

1 . 8  (I) M/o Shipping The Committee desire that the Government sbould revise the ceiling 
& Transport for the cost of construction of homes for Dock Labour Realistically on 

(Transpott  wing^ the assumption that t b  floor area al tho accommodation remains un- 
('1 Works changed. This would make possible the taking in hand of the constmc- 

& Housing tion of houses, immediately the ban on the construction of non-functional 
buildings is lifted. n o  Government rbould be approached to lift this b n  
on low income group housing. 

-Do- The Committee note that its recommendation would be brought to 
the notice of the =gh Level Committee which has b m  set up recently, 
composed od State Ministers with the Union Minister of State f a  Works 
and Housing as its Chairman. The decision of the High Level Committee 
may be mtimated in due coume 



I. 14 Deptt. of Since the various lapses, omissions aad commissions in the auction d 
evacuee property in Connaught Place, New Delhi are of s very serious 
nature, the Committee would like Government to exaurine forthwith the 
possibility of prosecuting the Regional Settlement Commissioner and the 
Managing Officer who were responsible for these lapses, since it is not 
possible to initiate proceedings against these two officers who am no 
longer in Government service; under the relevant disciplinary rules. 

-Do- l l ~ c  Committee also desire that before the proposed transfer of lands 
and built up evacuee properties to the Ministry of Works & Housing and 
Delhi Administration, a thorough probe should be conducted into the 
working of the Rehabilitation Department and the omissions, delays, lack 
of coordination. ctc. within the Department should be fully resolved so as 
10 ensure efficiency. honesty and proper and prompt disposal of cases. 

-Do- 1.18. The Committee note that an Enquiry OlEcer has been nomi- 
nated to investigate the matters further with a view to seeing whetber 
responsibility can be bed on any 05cer still in service. me Committee 
desire that the proj~lsed irrvestigation should be completed expeditiously 
and the dficials found mponsible awarded appropriate punishment. Tha 
Committee would await a further report in this regard. 

-Do- The Cornmittbe find that tbere have been grave lapses in tho entire 
process of disposal of this evacuee property. The Committee, therefm, 
dosire that the property should be reauctioned tbrough tender and sold 
to the highest bidder. Ibe adsting occupants of the property should also 



be atlorded an opportunity to participate in the audion. For this, Gov- 
ernment should amend the law should they find it necessary. 

Deptt. of The Committee notc that in pursuance of their recommendation, the 
Supply disposal of I.N.S. Shakti, a serviceable fleet tanker of the Indian Navy 

has been examined from the vigilance angle and that the advicu of thd 
Central Vigilance Commission was awaited. The Committee desire that 
these formalities should be completed without further delay and exem- 
plary action taken against the officers found responsible. 

-Do- Thc Committee consider it essential that the existing procedures for % 
making risk purchasm should ba critically reviewed with a view to seeing 
what further improvements can be effected. The Committea consider 
such a review necessary to prevent the recurrence of the delays which 
have come to notice in this case. 




